
RATIFED MINUTES OF MEETING No.26′ 15 0F NORMS COMMITTEE… !(DES‐ :SECT10N)
HELD ON 17.03.2015

Please Note

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond

accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.

The meetin8 No. 26/15 of the Norms Committee (NC-l) for the licensing year 2074-2015 was held on
17.O3.2O15 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign Trade
to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign
Trade Policy 2009-201'4 / Handbook of Procedure Volume-|. The following Members of the
Committee were present in the meeting: -

SI.No. Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

1. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

2. Sh.  Kanwa‖ nder  singh  sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

3. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGF丁′U.B.

4. Sh.Haradhan Das′ FttDO 404 23061562 Ext.265 DGFT′ U.B.

online svstem of NlC. The decisions token thereon are os under:
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IDecision:The cOmmittee nOted that the Arm's reply dated 03.03.2015
‐
16.03.2015 and awaited the colninents.Case is deferred to 28.04.2015.
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~~ICaSeNo.:23/9/80‐
ALC2/2012

Decision: The committee noted that comments from EPCG Division are pending and l4'h reminder

16.12.2014 has been sent to EPCG Division. The Committee decided to send a D.O. letter from
Additional DGFT(Dr.L.B.Singhal)to Additional DGFT(ShH Jaikant Singh),EPCG D市 ision fori

xpediting comments on pending cases.

Case is deferred to 28.04.2015.
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he f11111's reply dated 27.01.2015 has been

lase is defelTed to 28.04.2015.
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5 ^ tt- - ^^------2t^^ )^^i)^l +^ ^^ll .r^^ -^^--.^nro+irra ^f tha fi.m eorlier fnr 'PersoneliDecision: The Committee decided to call the representative of the firm earlier for 'Personal

,Hearing'in the meeting on 17.03.2015 as the firm has not replied to the deficiency letter

issued io them on l9.0l.20l5.However, the firm requested for postponement of the'Personal

Hearing'. Accordingly, the Committee decided to call the representative of the firm for

'Personal Hearing' in the next meeting on 09.06.2015. Case is deferred to28.04.2015.
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ITRANSPORT INDIA LIMITED

IRLA File
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lDate:28.04.2015

sent to DHI onDecision: The committee noted that the firm's reply dated 27.0i.2015 has been

30.01.2015 and awaited the comments. Case is deferred to 28'04.2015.
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SYSTEMS(HYDERABAD)
IP.LTD.,

‐RLA File
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Decision: The committee noted that deficiency raised by DHI
,gO.Ot.20l5 has been sent to the firm on 19.O2.ZOl5 for reply.
ldecided to issue reminder to the firm to expedite reply.
,Case is deferred to 2g.04.2015.

I in the application of the firm on
E-mail was sent 26.02.2015. NC
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:30.01.2015 and awaited the comments.case is deferred t0 28.04.2015.
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30.01.2015 has been senttO the nrm on 19.02.2015 for reply.E‐ mail was sent 26.02.2015.NC
decided to issue rerllinder to the fllili tO eXpedite reply.

ICase is dcfcrrcd to 28.04.2015.

Directoraie General of Foi'eignTrade
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Udyo'g Bnawan, New Delhi-11
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vide letter dated zo'oo'zoi+' rr"

tCommittee decided ,o .Eit".u,. its eailier decision for the necessary document'

lThe Committee also noted that M/s GE i;i"" Industrial Private Ltd' was issued an AA No'

;3110060945 dated 30.10.2013 for supply oi'gooJr in 
"onr".tion 

with petroreum_operations. In this

iresard. the firm was requested to produce "" 
frr."iiaity certificate issued by the Directorate General

! ,y , _,-^^^-r^^-^ .rha l-nmmirtee noticed thalthe firm has produced the requisite certificate issued.by

i:'r-fi*rff"1ffir11il'3:ffiitJ.ffiffi i*;n. firm has produced the requisite certificate issued bv

Ithe Directorate General of Hydrocarbons on O+'OZ'ZOI4' The Committee decided that this position

ishould be mentioned in the reminder ,o it'"'f""t Rttordingly' a letter was issued to firm on

ffi:di;l5 ut[ing irr"* to furnish requisite DGHC certificate'
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lpCff (DES-1) forwarlAed these repres.";;;; io Policy VI Section of the DCFT for further

lcomments 
in this matter'
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IRLA File

Decision: The Committee noted that the firm's reply dated I 6.10.2014 has been sent to MSME on
i30.10.2014.NC decided to issue a reminder to MSME to expedite comments.
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ICase No。 :1/2/8併ALC2/2014  Party Name:THERMAL     IMeet No/Date:26/80‐
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|  lon 30.01.2015 has been sent tO the flrm on 19.02.2015 for reply. E― mail was sentl
l .26.02.2015.NC decided tO issue reminder tO■ rm tO expedite reply.Case is deferred tOI
128.04.2015.
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.Commiueedecidedtoreiterateitsearlierdecisionforthenecessarydocument.
jThe Committee also 

-noted 
that M/s GE inJiun fnO,rstriat private- Ua' *^ issued an AA No' l

i:ttooooe+s dated 30.i0:ot: ro, supply "i';;;Jr 
i;-connection with petroleum operations' In thisl

iregard, the firm was requested to produce "" 
frr"*iaity certificate issued by the Directorate General i

iof Hydrocarbonr. fn. dormittee'notic.O tt rt tt. firm [ras produced the requisite certificate issued by I

lthe Directorate General of Hydrocarbons "" 
O+'Oi'ZOl4' The Committee'decided that this position

lshould be mentioned in the'reminder ,o'it"'fr,rtt e."ordingly, a letter was issued to firm on

1o).oi:ois asking them to furnish requisite DGHC Certificate'

lThe Committ". furti., 
-;;J 

that the f"' nut submitted representations. for ce'rtain Advance

lAuthorization ,.qu..tiig ,frJ it.v may be gr;nttJ *uiutt .fiol sutmission of the requisite certificate'

IDGFT (DES-I) forwarlded these represJ",i;;; to Policy VI Section of the DGFT for further

icomments in this matter'
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Decision: The committee noted that the firm's reply 21.07.2014 has been sent to MSME
1 3.08.20 I 4.Reminder was issued to MSME on 27 .0L 20l 5to expedite comments.
Case is deferred to28.04.2015.
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rms based on the recOmmendation ofDIPP宙 de ID
Note No.12/32/2015‐ TSW/24 dated 17.03.2015 as under:―

1' Quantities of export items at Sl. No. 7, 2 & 4 may also be specified as 2 Nos., 4 Nos. & 2 ruos. ,respectively in addition to their weights. -- - - --- 
f

凛
―
壼

124
2.

3.

4.

5.

6.

7.

Quantities of import items at sl. No.1, 3, 4 & 5 may also be specified as 4 Nos., G Nos., 2 Nos. &2 Nos. respectively in addition to their weights.
lmport items at sl. No. 7,3,4 & 5 may be allowed on net to net basis.
Quantity of import item at Sl. No. 2 may be allowed as 6.05 MT.
word 'Relevant" may be prefixed with the descriptions of import items at sr. No. 6 & 7.
Quantity of import item at sr. No. 6 may be ailowed as appried for i.e. 2rz MT.

いT,ギ :す,11,,la,」°n accOrdingly.

l-- i:urlu0/0s0/00007/AMrs/ ,:03/9s/040/oo84g/AMt4/ lz+.oz.zott ,5ui",zt.o+.zorr l

i jP."::lr::. The committee noted ttrut nrm;, ."p[out"a ozll20l4 h^ b*, ,."rto ,rr rrlI i04.12.2014. NC decided to issue reminder to DEIT to expedite comments. II icase is deferred to 2g.04.2015. 
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Case iS deferred to 28.04.2015.
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13.02.2015。 NC decided to iSSue reminderto MSNIIE to expedite COmmentS.
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工編 蕊 蕊 蕊 II
(vi) For export item at Sl. No. 4 namely, Clad Rolled Shell, as J..05 Kgs./Kg. content in the export

item.
3. Quantity of import item at Sl. No. 2 may be allowed as under:

(i) As 1.18 Kgs./Kg. content in the export item at Sl. No. 2.
(ii)As 1.05 Kgs./Kg. content in the export items at Sl. No. 3 & 4.

RA may take further action accordingly.
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Decision: The committee noted that the firm's repry has been sent to
comments. NC decided to issue reminder to DEIT to expedite comments.
Case is deferred to28.04.2015.
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j lcase is deferred to 28.04.2015. t
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lbv reminders dated oi".ll.zotqand 09.01.20ii?;;;..ents. NC decided to issue another reminder

It; MSI\4E to exPedite comments'

lcase is deferred to 28'04'2015'
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|  IDecision:The Corninittee decided to caH the representative Of the flrnl fOr`Personal Hearing'

l in the next meeting as the■ rm has not replied to the denciency letter issued to them on

l  109.01.2015.Case is deferred to 28.04.2015.
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No.:45/17/80‐ ALC2/2014 Party Name:UNI VTL
PRECISION PVT.LTD.

スマ|ゝ
PARVEEN SHARMA

戦驚i鸞鮒

IDecision:The Conlinittee decided to caH the representative of the flrnl fOr`Personal Hcaring'

in the next meeting as the flrm has not replied to the deflciency letter issued to them On

09.01.20i5.Case is defcrred to 28.04.2015.

LIMITE5,~IMeetNo/Date:26/80‐    lstatus:
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ロヮ 1器鼎
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45匿濡高罵袢
~
‐RLA File

:04/24/040/00102/AM15/

―
IDefer

iDate:28.04.2015

Decision:The comlnittee noted that the flilH's reply dated 23.12.2014 has been sent to MSNIIE on

.01.2015.NC decided to issue renlinderto MSME to expedite comments.

LSe iS deferred to 28.04.2015.

冨
赫赫
椰鱚N「   謳ンTD                 17 03.2015LTD                  17 03.2015

HO Fi18              RLA File             LicNo/Date:0410159H9 Defcr
:01/80/050/00329/AⅣ l15/      104/24/040/00103/AM15/       30.07.2014             1Date128.04.2011

)cision: The committee noted that the firm's reply dated 23.12'2014 has been sent

.01.2015. NC decided to issue reminder to MSME to expedite comments'

to MSNIIE on

ase is defelTed to 28.04.2015.

lヽeet No/Date:26/80‐      ‐Status:

47

Party Name:STERLITE
ITECHNOLOGIES LTD. ALC2/2014

17.03.2015

Status:
flefprrrDeferred

Decision: The committee noted that

26.12.2014 vide it's letter dated

.04.2015.

tfre fi.m has sent reply to the Deficiency letter directly to DEIT

16.02.2015 and decided to await comments. case is deferred to

靡 辮漑¬M｀う6/80‐ ¬温
~
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IRLA File

l:03/95/040/00327/AM15/

‐48

No。 :38/14/80‐ ALC2/2014 Party Namei CAMFIL AIR

・ 3誰ち8回 5聞面高耐
~聞

OЮm61/Am夕

~圏
酷α囲∞"m3誰ち8Ю4知 5

)ecision:The Committee noted that denciency raised by MSME宙 delD No.30(212)/14-ME

ated 05.02.2015 in the appHcation of the flrrn has been sent tO them on 12.02.2015 for

ly.NC decided to issue reminder to firm to expedite reply'

ase is deferred to 28.04.2015.

:01/80/050/00355/AM15/

¨
‐
Meet No/Date:26/80-
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匝[薦温面而committee noted that the flrm has not replied to me dendency Ltterお sued bぬem
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ï TherefO鴫

IIW_里_II
No.:7/14/80‐ ALC2/2014 Party Name:MONTAN

IHYDRAULIK(INDIA)PVT
ILTD

~評
膏温戸
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Decision: The Committee
followed by reminder on
expedite comments.
Case is deferred to 28.04.2015.

IELECTRICALS LIMITED

RLA File

IALC2/2014

17.03.2015

Lic.No/Date10910060761

31.07.2014109/24/040/00169/AM15/

noted that firm's application has been

09.01.2015 for comments. NC decided

50

ICase No.:46/17/80¨ ALC2/2014 Party Name:
iVENKATESWARA

Mcet No/Date:26/80‐
IALC2/2014
117.03.2015

,status: 丁
|

ENGIN EERING WORKS

IDecision:The cOmmittee noted that denciency letter has been sent to the fl111l on 01.12.2014
rfollowed by a reminder on 09.01.201S.E-mail was also sent on 25.O2.2Oll.NC decided to issue final
relninder to f1111l to expcditc reply.

Case is deferred to 28.04.2015.

1)eferred

麒 :蕊二了
~[競
脇憩ty―1    臨 蔦

¨

「
~

Party Name:FAIVELEY
ITRANSPORT RAIL

ITECHNOLOGIES INDIA
ILIMITED

黎1響熙
13

];P,"::l*:Thecommitteenotedthatthefirmhas""ti..h",";i| 121.10.2014 and reminder on 16.02.2015 and e-mail dated 19.02.2015. Therefore, NC decided to issuei
i_Lfi$:liSI. th. firm to fumish reply immediately. Case is deferred to z8.o4.2ot;.--"'""' 
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respectively -- -r.r i,^ 1 +^

2. Word "Relevant" may be prefixed with the description of import items at sl' No' 2 to 5 & 7' l

3. Quantity of import item at sl. No. 1 may be allowed as 6 Nos' on net to net basis' Duty free I

一

weight of this item may be allowed as 15966 Kgs. inclusive of 37'6 % wastage after taking 20

% recovery from scraP'

4. Quantities of import items at Sl. No. 2,3 & 4 may be allowed as !'0417 Kgs/Kg' content in

the export products as claimed by the firm'

5. Quantity of import item at sl. No. 5 may be allowed as 42093 Kgs'(43224 Meters) inclusive

of 3.09 % wastage as claimed by the firm being used for the manufacture of U-tubes'

irnportitem at SI.No.6 mav bea‖ OWed On net tO net basis vVith accOuntab‖
ity clause.

Quanuty Ofimport tem at Sl.No.7 mav be al10Wed as 57508 Kgs.(53804.3 Meters)incluJve

of 2% wastage.

RA may take further action accordingly'

2 mav be a‖ OWed as■ .0417 Kgs/Kgo content in the eXport

3 mav be al10Wed as 43929 Kgs.(56394 MeterS)inclusive

Direc

Mini〔

Ud

６

７

INoteNo.12/32/2015‐TSW/54 dated 17.03.2015 as under―

1  1.Net empty weightS Of export temS at SI.No.1,2′
3&4 mav be Specrled as 86.8 MT81.2.

l   MT′ 17 MT&3.125 MT respecuvelv.                        '
1 2.WOrd″ RdeVant″ mav be prelXed wtth the descHp■

on Ofimpott kems at SI.No.2′ 3′ 5&フ
.|

131せ 甜 淵 翼 :A脚 淵 胤 ∫∬
Ъ 野 ‖
y訛
誂 1ぎ『
lЪ蹴 :sT為 器 よ::|

% recovery from scraP'

4. Quantity of import item at Sl' No'

products as claimed bY the firm'

5. Quantity of import item at Sl' No'

6. :lrl#,ilxTtf,?"* item at Sr. No. 4 may be arowed as 4 Nos. on net to net basis. Dutv free

weight of this item may be allowed ^riio' 
Kgs' inclusive of 35'4 % wastage after taking 20

7. 
"fJ:::ff:rHH.i'.i!. ., sr. No. 5 may be arowed as G312 Kes.(8204 Meters) incrusive or

8. '"ffi;XTimport item at sr. No. G may be arowed as 2 Nos. on net to net basis. Dutv free 
I

weightofthisitemmaybeallowedasappliedfori.e.4Sl0-Kgs.inclusiveot4.LT%31'l?gi..1
9. euantity of import item at sl. No. z may be allowed as 49535 Kgs.(51010 Meters) inclusive 

I

I

of Z%wastage. I

I

RA may take further action accordingly' --*j

ハ

No/Date:26/80‐

λへ)

じ蓬雨冨雨蘭薇正面Iラ面百1赫 IヽEME雨江溝
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7.03.2015



.HQ File
:01/80/050/00353/AM15/

RLA File
:03/95/040/00418/AM15/

11::lil11:I:::iil:illll:::ili:|:::|

Decision:The Committee notcd that flrm's

29.12.2014.Case is deferred to 28.04.2015.

reply dated 05。 12.2014 has been sent to E)HIonl

、Mly―
一

輌 需 辮 夢

面 涵 函 戸

「

~~~

561こ
tiζおil ihe c8“品五iとさとさdaed t6 r奇さci the 6asさ 五ζ iic h品 五五ζ16t ieaied-16:Aさ
denciency letter issued tO them on 21.10.2014 fol10wed by rerninder dated 03.12.2014, E―

mail dated 09.12.2014, flnal renlinder dated 09.01.2015 & E‐ mail dated 13.01.2015 with
ldirectiOn to the flrm tO pay applicable CustOm Duty along with interest.

IRA may take further necessary action accordingly.

1 画
ase No.:5/17/80‐ ALC2/2014 Party Name:DEEPEEKA

EXPORTS PVT LTD.

諄Q File      lRLAFilさ
~

101/80/050/00377/AM15/      :o5/23/040/00178/AMlS/57101/80/050/00377/AM15/    :o5/23/040/00178/AM15/    21.08

1難撫11富i難お憮潔漱漱
yide ID No.30(211)/14‐ ME datedl
12.02.2015. NC decided to issuc,

ICaSe iS deferred t0 28.04.2015.

WARNER IMeet No/Date26/80‐
~~~~驀
姦高蕗

「

~~……｀

reply dated 22.01.2015 has been sent tO DHI on

[I to expedite comments.              |
|

|ぽ
W琴棚T… 町戸

~

―一―一―
]=、875:語:6,i663b88ヴ

~Defer ~

415/      126.08.2014              Dale:2R04,01S

IHQ File              ,RLA Flle             ti3.ヽ 875J占:6,i663b88ヴ
~Defer ~

:01/80/050/00405/AM15/   1:o9/24/040/00262/AM15/    126.08.2014        1Datα
28.04.2015

庁1'疵職ml:霊,lI党Fi:"i驚亀驚鷹:癬£鳳1:`:1霊rふお喜さ五
ICaSe iS deferred to 28.04.2015.‐  ICaSe is deferred t0 28.04.2015.                                                           :

1   %15~~
Directoraie General of ForeignTrade
Minisiry of Comrtterce & lndustry

Udyo'g Bhawan, New Delhi-11

17.03.2015
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下       五耳
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枯十h」nndに江iOn~ofthe flm and

ffiffith"t Dirn h* *trA;bfi.t.*v t, tl" application of the firm and

isent a letter directly to the firm on zg.rz.zorn Nc o".io.a to isiue reminder to the firm to expedite

lrepty.

lcu.L i. deferred to 28.04'2015'
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No/Date:26/80‐

7.03.2015

Party Name: POLMOR STEEL



lvide ID No.30 (234y14-ME dated 17.03.2015 (copy to be sent to firm and RA).
i

lne may take necessary action accordingly.

I*- Icr* ffi iPany N;ffi NAN;/D"t"2
i i ILTD., ittcztzott iApproved
i I I ltz.o3.2ots iiryEoFil".--ffi
loo i:01/80/050/00+to/AMls/ l:05t24t040t0o2s6tAut5t lo+.oe.zoru i

I lO^:cision:. T.h.. committee decided to ratifu the norms uuseo upon the written .o*r.nt, of Dtpp
I l(cnemical) 

vide lDNo.7l289l20l4-TSWl4 dated 21.01.2015 (copy to be sent to firm and RA). 
]ttl

i iRA may take necessary action accordingly. 
i

|IRAmり ぬke necessary a面On accOrdn」 y.
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No.:40/17/80‐ ALC2/2014 Name:Y―TEC INDIA PVT. No/Date:26/80-
TD。

, 14

7.03.2015
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Ayd.;ff;Th. c"ffiitt ffi; th. fir* dJ pr"oriio the requisite certificate issued bv

: Directorate General oi nvJ.o"urbons on 04.02.2014. The Committee decided that this position
^ {:* 

^n
ノHしい 010しOυ ラHし 101V・ ・ り V・ VV“

:Lr・ 1。

―

LE Iふ .Accordn」 y, a letter was iSSued tO f1111l on
ld be mentioned in the rernin

oi.or.zors asking them to furnish requisite DGHC Certificate.

TheCommitteefurthernotedthatthefirmhassubmittedrepresen."li:H'P-1::i,T^:1#::".‖ じ しШ
…
嘔
…
Шu… V!蔦

農 漱 潔 曹 島 期 Ψ 霊 脚 鷺

r謎
讐

e『
1訛Authorization requcsting that they

DGFT(DES‐I)fOrwarded theSe

F赫写甲颯

「

  師
t●  ヽ1_′ n^`^.Aξ ln2olnつ 2   1
Lic.NO/Date:0510391023RLA FileHQ File

:05/23/040/00230/AM15/       .05.092014:01/80/050/00387/A■ 415/       ,              __、 _ ____― ‐~~~‐――――一――一――――

in this matter.

is deferred to 28.04.2015.
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―
    , ____一
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、
一 一

―
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一

話 commendttion ofDIPP宙
de ID

sionIThe commitee deddedttrttifythe nomS based onthe rc
No.12/32/2015- 「́ SW/69 dated 17.03.2015 as underi‐_ ^ ^     1__ __^^:`:^力 ^´ う電∩∩rcrc λ つヽ50 Kgs3Nα  l〃ノ ZUlン 10W～ フ…

V∫

1』話ふ ふヽ 」 iま 2 mav be Spedied as 2500 Kgs&5250 Kgsl. Net empty weights Of expor

item at SI.No.l and itS

2.1%WaStage

resPectivelY.

2. Word "Relevant" may be prefixed with the description of import

Quantity may be allowed ars246aKgs'(2503'4 Meters) inclusive of

may take neceSSary acdΨ

'9'9'I,41

70

:器
RALluK uNDIAJr‥

|

一
:            懸

: The committee noteJ the firm's application has been sent to

,. NC aecia"d to issue reminder to C&PC to expedite comments'

:ul/6Y/u]u/uur>at^tvtLJ * _ 
",, *ply drt.d 23. c2o"A h; been Sent to MSME

U".i.ion, Th. Cor*ittee noted that fin

on 09.01 .2015 for comments. NC decided to issue ieminder to MSME to expedite comments'

- :itzntq PartY Name: STERICAT
Case No.:43/17l80-AL( - n,T r r

GUTSTRINGS PVT. LTD.

IRLA Flle

:05/24/040/00251/AM15/

is deferred to 28.04.2015.

lPartyName: AZAD
EGINEERING PRIVATE

C&PC On 07.11.2014 for

is deferred to 28.04.2015.

¨ ^……lr′  聴,鳳inハm、ッAMlダ  捕おろ品
レ………~Ⅲ

::2&042015

聯 誌 お 50/00399/AM15/   1:04/24/040/00151/AM15/   110・
09・ 2014       :ν

Oし●・4υ・V‐・″V～
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―~一―一~~τ‐ .́.  T~~~IIII「高百而藩

~

Di

case No。 :32/17/80‐ ALC2/2014

18

Deferred



LIMITED               17.032015

IDIPP who has informed that the case pertains to DHI. However, DHI has returned the case
stating that the case should be sent to MSME. However, MSME has informed that this case

lpertains to DHI, Accordingly, NC decided to send the application/reply of the firm to DHI
,again for comments.

ICase is deferred to 28.04.2015.                                                    `
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・

Ｆ
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Ｉ
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Mect No/Date:26/80‐      lstatus:

1躍盤F  r"Ю“d
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IHQFi:e               lRLA File              lLic.No/Date:051039H23  1~~~~~~～■■ヽ ■1■し                      ruしハ rHじ                    |し lC・ NO/υ ate:uDIUjソ liZj   l
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烹
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輌.11ハnハlniIDecision:The COmmittee decided to ratify the norms based on the recommendation ofDIPP宙 de ID

iNote No.12/32/2015-TSW/73 dated 17.03.2015 as under―

1. Net empty weights of export items at Sl. No. 1 & 2 may be specified as 2500 Kgs. & 5250 Kgs.
respectively.

2. Word "Relevant" may be prefixed with the description of import
Quantity may be allowed as2464 Kgs.(2503.4 Meters) inclusive of

kem at sl.No.

2.1 %wastage
l and its

―

・

iRA may take necessary action accordingly.
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1Decision:The COmmittee nOted that irm Attζ A61おおilea t6 tA`aさ 五tiさA8,iもIさr btti3a
14.11.2014 followed by reminder dated 09.01.2015 and E― mail dated 13.01.2015,NC decided
to issue final reminder to the firm to expedite reply.

1s Mr\ ,

瓢朧l駆朧闘碑ド

Date:28.04.2015

The Comnlittee noted that the fliHl's reply dated 05.01.2015 was earlier sent to
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:01/80/050/00425/AM15/   :05/24/040/00227/AM15/

滞鮮
e:26/80‐ IStatus:        |

:Deferred    
‐

lDefer

lDate:28.04.2015

Th";;.rtt;;"t d that the flrm has not replied to the
25.02.2015.NC decided to Send a

deficiencY letter sent to them on

reminder to the firm to exPedite
13.01.2015 followed bY E-mail

reply.
Case is deferred to 28.04.2015'

Case is deferred to 28.04.2015.

Lic.No/Date:0510391153

17.09.2014

|

;"i;;pli.a to the deficiency letter sent to them on

Nt Ji.lO.O to send final reminder to the firm to

施~

pg;Dst^Mtst iffi;Ur^ o233t*Mtst lri,sli;;- rDate:28'04'20r5**%
面 よ 孟

I手

話 :話語1品I鳥3■証 thel温
~五

五ξム&葛 i商 お ■L dendency tterSCm Ю■em on

05。 12.2014 followed by renlinder on 09.01.2015。
NC decided to Send flnal reminder to the flm to

expedite rePlY.

Case is deferred to 28.04'2015'

可造3顎猶
鮒80‐
謳 d  l

IMcet No/Date126/80-

IALC2/2014
17.03.2015

[iぎ 3`/Dttα051039H 88

117.09.2014
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| 17032015

|     ~~~

:01/80/050/00416/AM15/
lltチ〕ガliO/0。275/A↓ 15/     蹴ら111°

0510391224 [li:L8.04.2015

,Decision: The committee noted that DIPP has raised deficiency in the application of the firm vide ID
,No.l2l32l20l4-TSW80 dated 17.03.2015 as under and decided to send it to the form for reply:-

"Reply submitted by the firm vide their letter dated 11.01.2015 has been perused which is

not complete and they may be asked to submit the following information:

1.   lnformation in respect of SI.No.6′ 8′ 9′ 111

2.   Constituent of″ Sets″ forimportitems at Sl`

Case is deferred to 28.04.2015.

F薦
而 画 面 L面 下

|       :INDUSRES

IHQ Fil`              1良 LA Fil`
101/80/050/00403/AM15/     1o4/24/040/00152/AM15/

I)ecision: The cOmnlittee noted that deflciency letter has been sent to the flllH

lreply.N(〕 decided to issue a reminder tO the flilH to expedite reply.

iCase is deferred to 28.04.2015.

Party Name:GREAT00
MOLDSINDIA PRIVATE
LIMITED

I SHARMA
.or General
ra! of ForeignTrade
merce & lndustry
n,New Delhi-11

l-la""t N-olout":elsO- - bl"tr"
lALC2l20l4 Deferred
:I7.03.20r5

lLic.No/oate'O+tOf SSajf ,o"f".
19.09.2014 Date:28.04.2015

on 22.01.2015 for

-tffi@lM.ffistrt"* 
I

i i iCOpN. rNDrA pVT. LTD. iALC2t2ot4 iApproved iI r I lt?.o3.2ots I" Iim*':-_ _i*'o*--@f__---i
js: i:01/80/050/00+o7taNfis/ i:05t23/040t0o2s2tAMtst izt.oe.zot+ I Iii
I lvrde 

lD No.30 (ll7Y20t4-ME dated 04.02.20t5 (copy to be sentto firm and RA). ittt
I lne may take necessary action accordingly. 
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Ю 飛ち鵬0側ηAご 014         1Date:28.04.2015
101/80/050/00422/AM15/      :U4/Z4/U4υ

/υυ :′ υ′″ lヽVl l′ ′       'υ V・ V′ ´ V●                          _ _

,a ti表 五i“ ,sおply ditさ al」 .61.2015 has been senttO MSMEDecision:The Committee not(

on 30.01.2015 for commentS.NC decided to iSSue rerninder to MSNEE to expedite corninents.

k--"..* -.-..----...--.--- lli"N./D"t.0+iotssstzlH-a-Fil" ,RLl f,'J:^,^^. ,-'-'.
l:01/80/050/0o423lAM^51,041241040100174/AMl5/101.10.2014

ffi ""t"d 
ihat deficiency letter has teen sent to the firm on

l"*piy. NC Aecided to issue a reminder to firm to expedite reply'

lcase is deferred to 28.04.2015.

|む ase No。 :52/17/80‐ ALC2/2014

団嚇姦正三囲需
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1諾薫 :彙
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1:i面高襦訂而

~赫
IyI扁話漏 :Ю heim onO)∝・2m5ね r

ireply・
NC decided to issue a renlinder tO flillito eXpedite reply.

|

にa,cLdefeTlt° 28.04.2015.

l"'#ilffi"tm.*;;:o.,ia;a d ;6;; ih; ;; u'- m t'u' inno'o.eo ftr?t..tne 
above]

I ffi#j ie n". been issued on r.p.uiburis in terms of Para 4.7.1 of HBP (vol'l)' l

tl
I -]YI,:t-'"'YY 

*t1-3i9"sU--

Party Name: SARA SAE

PRIVATE LIMITED

ヽ 1翌__型γ

朧器:∬』蕗i妻轟霊11慨:雪1語臨 :潔1藷潟 :朧,畷
馳&肌鶴

踏 )

is deferred to 28.04.2015.
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Date:28.04.2015

No.:1/26/80‐ ALC2/2014

the application to DHI .'

０８６２

防
‐４
耐
脚

1瞬t驚i割1静

Case iS deferred to 28.04.2015.



廿
Decision: The Committee noted that hard copy of application has not been received from RA.
NC decided to send a reminder to RA and firm for hard copy of application.

iCase is deferred to 28.04.2015.

S.No.650
Case No.A-03 M/s.L&T‐MHI

Boilers  Pvt

Ltd,Mumbai

HQF.No.01/80/162ノ 00348ノAM14ノDE
S― |

Lic.No.&date

Meeting No.26/15 RA.F.No.03ノ 95ノ039ノ00004ノAMll 0310760909
dt.06.12.2013Date:17.03.2015 Request for fixation of nOrrns for

Annual  requlrement  under  para

4.24(v)

Decision:Thecommitteenotedthatthefirms.epienttoDHIon
26.09.2014, followed by reminders dated 05.12.2014 and 09.01.2015 for comments. NC decided to issue
reminder to another reminder to firm to expedite comments.

Case is deferred to 28.04.2015.

I-,Errrsru[: r ne commlrtee noted tnat comments trom BPCG Division are pending and l4,n reminder dated
16.12.2014 has been sent to them for comments. The Committee decided to send a D.O. letter from
Additional DGFT (Dr.L.B. Singhal) to Additional DGFT (Shri Jaikant Singh), EpcG Division for
expediting comments on pending cases.

Casc is deferred to 28.04.2015.

Decision: The committ"" not"d
16.12.2014 has been sent to them for comments. The Committee decided to send a D.O. letter from

卜頂Dlゝ

,New Delh卜 11

S.No.651

Case No.A/R-42 M/s. Bharat
Heavy
Electricals
Limited,
Hyderabad

HQF.No 01/80/050ノ 00773/AMl1/DE
S― |

Lic.No.&date

Meelng No.26ノ 15 RA.F.No.09/24ノ 040ノ00380/AMll 0910044575

dt.06.12.2010Date:17.03.2015 Ratification of norms

Decision: The committee noted that comments from EPCG Division are oendinr r.,.l

S.No.652
Case No.ArR-98 M/s. Bharat

Heavy
Electricals Ltd.,
Hyderabad

HQF.No.01/80/050/00573/AMl1/D

ES.|

Lic.No.&date

Meeung No.26/15 RA.F.No.09ノ24/040/00223/AMll 0910043468

dt.09.09.2010Date:17.032015 Fixation of Norms
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re pending and

16.12.2014 has been sent to them for commentS. The Comlnittee decided to Send・ … ・   ・  ― ハ いい  /nl_ : I^11´ ^_` 0:^^仏 ヽ

Additional DGFT iOr-f.g. Singhal) to Additional DGFT (Shri Jaikant Singh)'

expediting comments on pending cases'

Additional DGFT(Dr.L.B.Singhal)to
expediting comments On pending cases.

Case is defered to 28.04.2015,

No.653

Case iS deferred to 28.04.2015.

S.No.654

Case is deferred to 28.04.2015.

S.N 655

be forwarded to the firm & RA)'

RA may take necessary action accordingly'

No.656

Additional DGFT(Shri Jaikant Singh),EPCG Di宙 sion for

14tn reminder
t a D.O. letter from
EPCG Division for

laD.0.letter from
EPCG Divlslon for

ti」]ま結面‖
1言
言:iiifI面百t百可豪王蕩百百扇面Tて石扇扇ごに扇面「石戻孫F]「

戸こ
IF互
フ百
1'正
T「
]子:pending and

16.12.2014 has been sent tO them for COminents. The Committee decided to send●●●●   ■ ―′ヽい甲 /●■_: I^:1′ ^^+ Oinnhヽ10■ Z.Zυ l竹 noo υし■い 。νHし

III:五 5‐ tg Add面 Ond E
)GFT(Shri Jalkant Singh),

Additional DGFT(Dr.L.B
expediting cOmmentS On pending cases.

■■ems and impo■ ■em under UN-4

based upon written commelt,9fDHI宙 delD Note No.3(05ソ
10/TSW(B)/93 dated 23.02.2015(copy tO

T「ade

HQF No.01ノ 80/050/00495/AMllノ D

ES.l

Lic No.&date
case No.ⅣR-118 Mノs. Bharat

Heavy
Electncals

Ltd.,

Hyderabad

o910043002
dt.0608.2010

Meeting No.26ノ 15 RA.F.No.09ノ 24ノ040/UU10U′ハⅣll l

Date:17.03.2015 Fixation of Norms

dated

Lic.No.&date
case No.ArR-140 M/s  Alstom

Praects lndia

Ltd,Mumbal

HQF No.01ノ 80/050/01450ノAMU4′りL

Sl
0310247081

dt.1201.2004Meeting No.26/15 RA.F NO.03ノ Z4ノU4∠′UU∠UЭ′AiV:υ→

Date:17.03.2015 Fixatlon of nOrrns
reminder dated

0.
M12ノD

FSi

Lic.No.&date
case No.AIR-11 M/s.TRF Ltd,

Kolkata
0210156321

dt.18.03.2011¨ o.26ノ 15 RA.卜 .NO.UZ′ Z4′ U4U′ UU乙乙0′

Ratification of norms
Date: 17.03.2015 item under GN

S.No.
AM12ノ D

ES_l

Lic No.&date
case No.A/R-12 M′s.TRF Ltd.,

Kolkata
0210156322

-Meeting 
No.26/15 RA F.NO.UZ′ Z4ノ U4U′ UU∠∠→′ハiV:
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Date:1703.2015 Ratification of norms dt.18.032011

Decision: The committee decided to amend the description of export items and import item under GN-4
based upon written comments of DHI vide ID Note No. 3(05y10/TSW(By93 dated 23.02.2015 (copy to
be forwarded to the firm & RA).

RA may take necessary action accordingly.

S.No.657

Decision:The committee decided to amend the description of exportitems and import item under GN-4

based upon writen comments of DHI宙dc ID Note No.3(05)/10/TSW(B)/93 dated 23.02.2015(copy tO
be fonvarded to the nI111&RA).

RA may take necessary action accordingly.

S.No.658

Decision: The Committee noted that the firm vide E-mail dared26.02.2015 has requested to close the
case and they will pay import duty to the Customs. Accordingly, NC decided to close the case.

RA may take necessary action accordingly.

S.No.659

Decision: The committee noted that the firm was requested to appear for a personal heiring. f he firm did
not appear for the personal hearing and have requested to give another date for personal hearing after
31.03.2015. The committee decided to request the firm to appear for personal hearing on28.04.2015.

Case is deferred to 28.04.2015.

いし袋マ|ゝ

Case No.AIR‐ 13 M/s.丁 RF Ltd.,

Kolkata

HQF.No.01/80/050ノ 00639/AMllノD
ES.l

Lic.No.&date

Meeting No.26l15 RA.F.No.02/24/040/00122ノAMll 0210150220

dt.0411.2010Date:17.03.2015 Ratification of norms

Case No.AIR-37 M/s. Accu-
Fix

Precison
Tools Pvt.
Ltd., Baroda

HQF.No.01/80/050ノ 00505/AM13/DES.| Lic.No.&date
Meeting No.26115 RA F.No.34/24/040′ 00220/AM13 3410035737

dt.26.12.2012Date:17.03.2015 Request for fixation of norms

Case No.AIR-116 Mノs.Flovel
Energy Pvt.

Lirnited,

Far!dabad

HQF No.01/81/050/00396/AMllノ

DESI
Lic.No.&date

Meeting No.26/15 RA.F.No.05/23/040/00135ノAMll 0510271787
dt 31.08.2010Date:17.03.2015 Request for fixation of norms

S.No.660

Case No.AIR-117 Mノs. Bharat
Heavy
Electricals Ltd.,

HQF.No.01/80ノ050/00573/AM10/D
ES.:

Lic.No.&date

Meeting No.26/15 RA.F,No.11/24/040ノ 00024/AM10 1110021254
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Date:17.03.2015 Bhopal Request for inclusion of "Cold

Rolled Non Grain Oriented
Magnetic Steel Sheet / Coils
(CRNGO) of various Grades in

import item list"

dt ll.112009

Decision:The ComFllittee noted that fl1111's reply dated 27.01.2015 sentto l)HI on 05.02.2015.In

continuation of their letter dated 27.01.2015,the f1111:haS mmished additional infollllation on

24.02.2015 which has been forwarded to E)HIon 05.03.2015 for commcnts.

Case is deferred to 28.04.2015。

Decision: The committee decided to request the firm to appear for personal hearing on 17.03.2015 to

explain their case. However, as per their request NC decided to gmnt personal hearing on 09.06.2015.

Case is deferred to 28.04.2015.

De"i.ior: The Committee noted that deficiency raised by DHI in the request of the firm vide ID

dated 25.03.2013 has been sent to the firm again on 15.12.2014 for reply.NC decided to issue

reminder to firm to expedite reply.

Case is deferred to 28.04.2015.

Decision: NC noted that the firm's request dated 30.06.2014 has been sent to DHI on 15.12.2014

for comments. NC decided to issue reminder to MSME to expedite comments.

S.No.661

Case No.ⅣR-118 M/s. Bharat
Heavy
Electricals Ltd.,

Haridwar

HQF No 01/80/050ノ 00572/AM12/D

ES.|

Lic.No.&date

Meeting No.26115 RA.F.No.61/24ノ 040′00055ノAM12 6110000728
dt.27.12.2011Datei 1 7.03.2015 Request for denial of import under

Advance Authorization Scheme for
Power Plant Equipment against
subject Advance Authorization

S.No.662

Case No.A/R-120 M/s.
Weatherford
Drilling &

Productions
Service (l) Pvt.

Ltd., Baroda

HQF No 01/81/050/00489/AM08/D

ES.|

Lic No.&date

Meeting No.26/15 RA.F.No.34ノ 24ノ040ノ00185ノAM08 3410020553
dt.07.01.2008Date:17.03.2015 Request for ratification of norms.

S No.663

Case No.AIR-121 M/s. Thermax
Ltd., Pune

HQF.No.01ノ 80ノ050ノ01550ノAM09ノD
ESI

Lic.No.&date

Meeting No.26115 RA.F.No.31/24/040ノ 00296/AM09 3110036393
dt.11.12.2008Date:17.03.2015 Request for revision of norms.

Case is deferred to 28.04.2015
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S.No.664

Case No.AIR-122 M/s. Thermax
Ltd., Pune

HQFoNo.01/80/050′ 00180/AM14/D
ES.l

Lic.No.&date

Meeung No.26ノ 15 RA.FoNo.31ノ 83ノ040/00044/AM14 3110058551

dt.30.05.2013Date:17.03.2015 Request for amendment of norms.

S.No 665

Case No.A/R-123 M/s. Thermax
Ltd., Pune

HQF No.01ノ 80ノ050/00178ノAM14/D
ES.:

Lic.No.&date

Meeting No.26/15 RA.F.No.31/83/040/00045′AM14 3110058550
dt.30.05.2013Date:17.03.2015 Request for amendment of norms.

Decision: The Committee noted that deficiency letter dated 08.01.2015 has been sent to the firm
on 30.01 .2015 for reply. NC decided to issue reminder to firm to expedite reply.

Case is deferred to28.04.2015.

Decision: The Committee noted that deficiency letter dated 08.01.2015 has been sent to the firm
on 30.01 .2015 for reply. NC decided to issue reminder to firm to expedite reply.

Case is deferred to28.04.2015.

Decision: The committee decided to amend norrns based upon the written comments of DHI vide ID
Note No. 3(5!2014-TSW (B) dated 05.02.2015 (copy to be forwarded to the firm & RA).

RA may take necessary action accordingly.

Decision: The Committee noted that the firm's request dated 25.08.2014 was earlier sent to

DIPP on 27.01.2015. However, DIPP has informed that the case pertains to DHI. Accordingly,
NC decided to send the case to DHI for comments.

レコヽゝ

Ｄ‐

Ｍ

S No.666

Case No.A/R-142 M/s. Bharat
Heavy
Electricals
Ltd.,

Tiruchirapalli

HQFoNo.01/80/050ノ 00409/AM14/D
ES.|

Lic.No&date

Meeting No.26/15 RA.F.No 04′ 24ノ040ノ00163ノAM14 0410152111
dt.21 112013Date:17.03.2015 Request for amendment of norms.

S.No.667

Case No.ArR-143 M/s.

Truetschler

lndia Pvt.Ltd.,

(Forme‖ yM′s.

Trumac
Engineering

Co Pvt LTd,

HQF.No.01/80/171/00223/AM15/D

ES.|

Lic.No.&date

Meeung No.26ノ 15 RA.F.No.03/95/039′ 00005/AM10 0310608317
dt.29.12.2010Date:17.03.2015 Request for Fixation of ad-hoc

norms.

Case is deferred to 28.04.2015.
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S.No.668

Case No.AIR-144 M/s.  Johnson
Matthey  lndia

Pvt    Ltd,
Gurgaon

HQF.No.01/80ノ050/00102/AM15/D

ES.|

Lic.No.&date

Meeting No.26115 RA.F No 05/23ノ 040ノ00549/AM14 0510382896
dt.27.03.2014Datei 1 7.03.2015 Request for revision /amendment

of norms.

Decision: The Committee noted that the firm's request dated24Jl.20l4 has been sent to MSME

on27.01.2015 for comments. NC decided to issue reminder to MSME to expedite comments.

Case is deferred to 28.04.2015.

Decision: The Committee noted that the firm's request dated 25.11.2014 has been sent to MSME
on27.01.2015 for comments. NC decided to issue reminder to MSME to expedite comments.

Case is deferred to 28.04.2015.

Decision: The Committee noted that the firm's request dated 10.10.2014 and 15.12.2014has

been sent to DHI on 16.01.2015 for comments. NC decided to issue reminder to DHI to expedite

comments.

Case is deferred to28.04.2015.

Decision: The Committee noted that the firm's reply/request dated 02.01.2015 has been sent to

C&PC on 03.03.2015 for comments.

た

γ

S.No.669

Case No.ArR-145 Mノs.  」ohnson

Matthey  lndia

Pvt.   Ltd,
Gurgaon

HQF No 01/80ノ050/00574/AM14′D
ESI

Lic.No.&date

Meelng No.26ノ 15 RA.F No.05/23/040ノ 00486ノAM14 0510380004
dt.21.02.2014Date:17.03.2015 Request for revision /amendment

of norms.

S.No.670

Case No.AIR-146 M/s. Man
Trucks lndia
Pvt. Ltd., Pune

HQF.No.01ノ 80/050ノ00830/AMll′D
ES.l

Lic.No.&date

Meeting No.26115 RA.F.No.31/24/040/00119/AMll 3110046183

dt 29.122010Date:17.03.2015 Request for fixation of norms.

S.No.671

Case No.ArR-161 M/s.  Autornat

lr面gation  Pvt.

Ltd.,

Shahdara,

Delhi

HQF.No.01/80/050/00138/AMl1/D

ES.:

Lic.No.&date

Meeting No.26/15 RA F No 05/23/040/00013/AM15 0510385020
dt.25.04.2014Date:17.03.2015 Request for fixation of norms

Case is deferred to 28.04.2015。
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'        S.No.668

Decision:TheCommitteenote24.ll.2ol4hasbeenJe,.,ttoMSME
on 27.01.2015 for comrnents,NC decided to issue reminderto MSME to expedite comments.

Case is deferred to 28.04.2015.

on 27.01.2015 fbr conlrnents.NC decided to issue reminderto〕 ИSME lo expedite cOmments.
Case is deferred to 28.04.2015.

S.No.670

DedJOn:The COmm■tee noted tha the nrln's request dated lo.10.2014 and 15.12.2014 has
been sent to]DH1 0n 16.01.2015 for cornrnents.NC decided to issue reminder to DHI tO expedite

comments.

Case is deferred to 28.04.2015.

S.No 671

Decision:TheCommitteenotedth@dated02.0l.20l5hasbeensentto
C&PC On 03.03.2015 for comments.

ヮ
|ゝ賠

Case No.AIR-144 Mノs.  Johnson

Matthey  lndia

Pvt.   Ltd.,

Curgaon

HQF No.01/80/050/00102/AM15/D

ES.|

Lic.No.&date

Mee‖ ng No.26ノ15 RA.FoNo.05ノ 23′040/00549/AM14 0510382896

dt.27.03.2014Date:17.03.2015 Request for revision /amendment
of norms.

S.No.669

Case No.AIR-145 M/s.  Johnson
Matthey  lndia

Pvt.   Ltd。
,

Gurgaon

HQFoNo.01/80/050/00574/AM14/D

ES.|

Lic.No.&date

Meelng No 26ノ 15 RA.F.No.05/23ノ 040/00486ノAM14 0510380004
dt.21.02.2014Date:17.03.2015 Request for revision /amendment

of norms.

Case No.ArR-146 M/s. Man
Trucks lndia
Pvt. Ltd., Pune

HQF,No.01/80/050/00830/AM44/D

ESi
Lic No.&date

3110046183
dt.29.12.2010

Mee」 ng No.26ノ 15 RA.F.No.31/24ノ 040/00119ノAMll
Date:17.03.2015 Request for fixation of norms.

Case No.ArR-161 M/s.Automat
lrrigation  Pvt.

Ltd.,

Shahdara,

Delhi

HQF No.01ノ 80/050/00138ノAMllノD
ES.|

Lic.No.&date

0510385020
dt 25 04 2014

Meeung No.26/15 RA.F No.05/23/04
Date:17.03.2015 Request for fixation of norms

Case is deferred to 2t.04.2015.
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Keeping in vieW the manufaCturing operations and Wastages inVOIVed at different stages of

manufacture WhiCh iS also Supported by the actual COnSumptiOn/sCrap data′
た iS recommended that

scrap Wastage normS may be■ Xed fOrthe EOU as under′
in terms Of para 6.8(e)Of the Foreign Trade

i″ the nOrlns btted upon
'written comments

L2]32]2OL5-TSWC-05 dated 17 l13l2}r5 as under:-

POlicy 2009-14:

DC,NSEZ may take necessary actiOn acCOrdingly.

しヽくへう

S.No.672

Action“ in respect of 1 00%EOU.

case No C-06 Mノs.Forza Medi

(lndia)Pvt・ Ltd.,

Gurgaon
繭 g No.26ノ 15

面 4703.2015

gs./Kg.content

gs./Kg.content

0.269 Kgs.as l.1l Kgs./Kg.content

Kgs./Kg.
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Subled:Pers`nal“ o■r,∝
`or C●

50 Nn 377′ 80・ALC272013′ L:cence No:091り 063381
To naa● ha d■ 噸 nc h.parveen sont h
CO Fa,sh臨

“
n(fareshkhan@bhd m)・・RAST031 0,SK.く rastogttk@bhel h>

ndia`ilara@ぃ oh"∞ ●ゝ Bhagath Shgh Mal‖ kan“ (bha9ath@bhelhyd∞ h),
vane s tAvく 、arle@bhdhyd∽ h>

Dear Sir.

Date:Oυ 12′ 1501:00 PM

ICasc No.:3/7/8●ALC2/2013 Party Name:BHARAT HEAVY
ELECTRICALS Ll,MITED

|

:HO Filc

:olノ 80.050ノ00097/Aヽ 114/
RttA File

:09/24/040/Oo54イ Aふ113/

.l)ecision: The Comminee decidecl to call
in the ne\t nleeting as the finn has not

the representative of the firm for
replied to the deficiency letter

'Personal Hearing'
issued to them orr

l 119・ 01・ 2015,case is deferred t0 17.03.2015.

Regards′

B. suran Prasad

Sr. Manager′ FE こ Insurance)′
BHEL′  R.C Pur.・ ■, Hyderabad - 32
Phone lNIo:040-23102192.

Mob■■, :i● :09948418800. ゝ

ヽ

１

‐

‐

‐

‐

「

PARVF-EN SHARMA
Dv. Director General

Directoraie General of ForeignTrade
Minisirv of Comr"ncrce & lnrlustry

Udyo'g Brtawan, New Delhr-11

F"¨“a田“Wm@椰"7,θ。・ζ
所蒸 打

「
“

置いrettrerce to tlle atached MoM re9ording s N● 5′ Case No 3″ 780 ALC272013′ L;cence No 0910055381 the Commitee has decided to● ●‖the Frm ror a personal
Heanng on 17 03 2015 However BHEL had consuited ttth the technical authonty before he personal hea“ ng and n has∞ me to the understanding thatthe induslnal AdЙ so「
wil not he ava‖ able on lhけ saio date o「 the PH In● ew of ule above the personal hearlng may be postponed and another chance may be given to the lrrn to appearforthe PH

The €se details are appended below for vour ready Eferene.

Status:
Deferred l

ILic.No/Datc:0910055381 Defer     ‐
Date:17.032015‐

０

・

14∩

`,017
1バ_nl_っ ol、

httns://nrail sov in/i*c siaric/12r',-u,r/shell hfml?lano=en_irr&i 0 O I

Mcet No/Date:23ノ 80‐

:ALC3′2014
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D\v Sn,,t
Ministry of Heavv Industries * ,fr'h.-*U;?'t?Ll

Department of HeavY Industry
TSW(B) Section

subject: Application of M/s Thermal systems (Hyderabad) for
ratiflcation of norms of AA- no 0910056185 dt 30-05-13 & AA- no

09100s752L dt 10-09-13

DES-I, DGFT may kindly refer to the above mentioned licenses

of M/S Thermal Systems (Hyderabad) on the subject mentioned
above. The firm's reply of dated 72't2-14 has been examined. I am

directed to state that the firm may be asked to submit the part t-o be
manufactured out of imported raw materials & the net weight of the
part along with the net weight of the imported raw material to
examine the request.
The above issues with the approval of IA(KKT).

i/ry
I / a.c.Nayak

Develdpment Officer
30-01-15

DGFT, FTDO, DES-I
oeptt. or ru, uo rrros(rs)/12lrsw(BlQ/ourca

..J q$
\ul'..ao r. '^ S"""^'J) 9"" ffrq

3 \','\ '
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つ

Ministry of Heavy lndustries&Public Enter
Department of Heavy lndustry
TSW(B)SectiOn

i」

bje:[|。

/11F‖ :7鍵1。f鑑_精 0:1:lrmal SyStems (Hyderabad) fOrD056186 dt 30‐ 05-13

DES-I, DGFT may kindly refer to the above mentioned licenses

of M/s Thermal systems (Hyderabad) on the subject mentioned

above. The firm's reply of dated t2-12-L4 has been examined' I am

directed to state that the firrn may be asked to Subrnit fO‖
Owing

叩 器 需 :路鸞 器ヽ鴫臨i副m2. Specific use of iter
importi

The above issues with the approval of IA(KKT).

for quantitY of

Development Officer
30-01-15

(:F/TSW(B)」  dated

い|ゝ
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Strb;ect : ilatificatton of the norils in respect of Acivance Authorization No. 05103 58721 l3/03/00
dated 04.07.2013 issued by the Olfice of lt. DGFT, New Delhi, fronr File No. OSfzzlO+01-
00L13/AMl+

Reference: Your F. No. 01/80/0SO /OOlg9 /AMt4IDES_1
ヽ

し
拝

ヂ

ヾ

CorpOrate Omce:

Mohta Bld9,4th Floor

4 Bhikali cama Place

New Delhi l10 o66

T : ■91-11-26196442,43
F : +91_11-26196664

E ibo籠 |@vstt COm

Works:
BhO「 a Kalan,B‖ aspur‐ Pataudi Road
Or NH-8,MS‐ 60
Dist:Gurgaon,Haryana‐ 122413
T  : +91_124‐2866300(30 Lines)
F  l +91_124‐2279382
E  : b。 11(pboti‖ ndia cOrn
″ヽ :中 ″̈bOI‖ ndiЭ cOm
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BO丁:LO:L T00LS iNDiA PRIVATE

BOTIL/5127/0510358721/HSw/CS

ShilPi::iil」

1111:『bfFo袢
Dte.General of Foreign Trade,

DES‐ l Section′ Room No.404,4th F10or,

Udyog Bhavan′

NEW DELHl‐ 110011.

Dear Sir,

Dear Sir,

|ヾ=ミ、』,電::llli18:、 三♀rlle早責iI Ill Rヽ:R1/80/050ィ
001?P/AM14/DES‐ 1/2571 dated 9th lanuary卜( 1=.fil:ま 1::電ジI∫ξtleIじii rel No 01/80/050/00199/AM14/DES‐

1/2571 dated 9th lanuary
lan 2015)ollce again asking us tO submit tlle certincate fr。 ln Dte

General of Hydro Carbons IDHGCJ confirming i:hal the "goois ai-e required for use irr the perroleum
operation in areas under pELiML leases .

I(indly note that based.olr our nteeting rn.:th Norms Comrnittee on 19,h August 2014, we hadapproached DGHC directl-v as ivell as iltru'0i'lGC / oil India for i:;suance of the iquirs.d Certlficate.In response to ouI request, ol'lGC hacl advi.setl, vide letter re[. l,,lr;. DLI/corp-lvlM/BoTIL-EC /201.4dated 0B'10'2074 that DGHC will not issue tire celtificate for goods alreatiy supplied or against
purchase orders which have already been executed. This inforriration was conveyed to your good
offices for above cases, vide Ietters date<l 15.11.2014.

レrequesI撥鵬y蹴奪1脚驚幡幕曜蝶竃投堪華redemptlons fronl the Offlce Of Addl DGFT f(

`‐^nincハ F..ハ ^^:^● :^^_^コ L___ヽ _― n_    .、copies ofreceiptissued by your Receipt section are attached for lour reFerence,please

we may add that in view' of DGHC expressing inabilitv ro issue tl,e r'equested certificate for supplies
already made, we have separately approacirecl the Clairmarr, Norms Committee : DES-1, DCFT,
I'lew Deihi, for rvaiver frorn submissiorr rrf the said DGHC Certificate in all cases r,rrhere ratification ol
ad-hoc norms is held-up (incltrding the above case ), and to arrthorize ratification of the ad-hoc
norms as applied for. Copy of our letter.io ihc Chairn:an, Nornt:; Cornrnittee, is attachc,d, for your
re[erence, please.

So far we have-neither received anv respouse from ),crrl. Office nor from the Nonns
Committee. Kindly revierv and expeclite.

f.ontci on Page 2..
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In view of above, we shall Ue trignty obliged for your confirmation of the requested waivers so that
we may approach the licensing authority to redeem the authorizations.

We look forward to receive your response at the earliest,

While on the subject, we wish to point-out that in para 1 of your letters you refer to Advance
Authorization No. 3110060945 dated 30.1-0.2013 issued in favour of M/s. GE India Industrial
Pvt. Ltd. The purpose of your referring of this reference in our cases is not clear to us. Please
clariff. However, we request you to please advise whether M/s. GE India Industrial Pvt. Ltfl.,
obtained the DGHC certificate after execution of the order so that we can also take up the matter
with DGHC accordingly.

in view of your advice of DGHC Certificate requirement, we w,isl-r tc reassure you that ,r. ".. no I
longer accepting Orders under Deemed Export Scheme from ONGC/OiI Indla and other Operators, I
unless such Orders are supported by Project Authority Certificate and Certificate from DGHC I
confirming that the ordered goods are required for use in the petroleum operations. I

We look forward to your favourable response, please

Thanking you,

Foh BorrL orl TO0LS tNDrA pw LTD.,

Encl: as staied

CC: The Foreign Trade Developmenr Officer, DES-1, DGFT, Nerv Delhi-11
for inflormation, please

kt,

GENERLAL MANAGER

,lL OIL TOOLS INDIA PRIVATE LIMITED Contd
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BY SPEED POST WITH A/D

ZENITH PREC:SiON

February 28′ 2015

The Director General of Foreign Trade,
DES-I Section, Room No. 404, 4th Floor,
Ministry of Commerce & Industry,
Government of India,
Udyog Bhawan, New Delhi: 110 011

Kind Attn: Priya Ranjan
Foreign Trade Development Officer

Dear Sir,

Sub:― RaUncauOn Of the nOrms in respect of Advance AuthoHse Nos.
′            0710097716/23.08.2013 0btained under para 4.ア Of HBP(VoI.1)

一

Thanking you′

Yours truly′

For ZENITH PRECISION PRIVATE LIMrrED

―ゝ

V

Ref:  F No.01/80/050/125/AMM 15 DES-1/2028 Dated 07.11.2014

We wth to inform that the abOve ttcenses are all phvJcal Ex2ortS Oniv and we hereby are conirming

that the supp!ies are not against invalidation of EPCG License

This is for your kind information.

″訂

い|ヽ
Deepak PMto,

zen"h Precision Private Limited 1 94 1 7th Main:lll Phase l Peenya industrial Area l Bangalore 560 058 1 1ndia

T91 80411705121411705131F91 80 41515465 1 E infocン enithprecision in l Vr www zentthprecision in

もト

Managing Director.
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ZEN!TH PRECiSiON

February 28′ 2015

l his is for your kind information.

Thanking you′

Yours truly′

For ZENITH PRECISION PRIVATE LIMITED

WS

BY SPEED POST W「 FH A/D

The Director Ceneral of Foreign Trader
DES―I Section′ Room No.404′ 4th F!oor′
Ministry of Commerce&Industry′
Government of lndia′  |
Udyog Bhawan′ New Delhi:110011

Kind Attn: Pttya Rattan

Foreign Trade Development omcer

Dear Sir′            |

Sub:― Ratification of the norms in respecL of Advance Authorise Nos.

0710097714/23.08.2013 obtained under para 4.7 of HBP(vol。 1)

Ref:  F No.01/80/050/128/AMM 15 DES-1/2037 Dated 15.11.2014

We wish to inform that the above Licenses are all.Physical Exports only and we hereby are confirming
that the supplies are not against invalidation of EpCG tiiense

↓

´

畔))

√〆

Zen:th Precision P「 ,vate Limited i 94 1 7th Main il‖ Phase I Peenya!ncustrial Area l Bangalore 560 058 1india
T91 80411705121411705131F91 80 41515465 1 E info(ン ennhprecision in l W wwW ZenlhprecisiOn in

f

Deepak Pinto,



η
ヘ

ヽ
′́ (,()ヽ EitNヽ 1じ Tヽ()FI■ D:A

1ヽ:ヽ lS ritY()FC()Mヽl EItCE&INl)1:｀ l lt｀
1

rDEPAItTヽ 111ヽT OF('0｀ 1｀lERぐ 11

:)IItli(｀ 1・01tATE(〕 ENEItAl,()F「 て
'RE:(:ヽ

1‐ ltA l)●

I)IヽヽlSE(lTI()l■ i、 It()()｀ 1ヽ (、 4()4,41h Fit,o,｀ .tI)ヽ
()(:l`::A｀ ｀

1ヽ1ヽV DEl.H:-11('0!1:｀ C`t)ヽ 1lo:(1ltt.=()｀ ・in

F.\o.{l Il80i50lI2tllAtt i\{ I slDF'S'Ii 2'3*

\lls. 7-crliih l)rccisian I'. lttl:
\o.9.1,'I'lrird l'}hastr

l'ectir rt lrrrlrrr(rirl,\rc:r.
lSangkrrc-56{}{}5{1.
( Ii.nr a il irrlirrii' z.eoitlr p I'ccision'i n i

>ub.icr:t:-

I)xl(d:

ittitinc:ttiOn Of ilornls in i・ cs:)CCt()I Adヽ
′allcc l′ ,ctnccヽ 0.()'1()〔〕,77:■ 、1● ltti

23.()8,2013 obtalncd undcr l)ara l.7 or 111):"(ヽ
イol.1).

Sil・ .

I)lcase l・ cft・ rt()tilis(),1lce lcticl・ 0:・ C、 ttll nun〕 bcr(1:ltcd 23.05.2(〕 14 tt,::ギ ,1ヽ せミ:`|:

E:fll■ il●112711ド :2014r●3al di'lS Cialittcalit)■  on c、 1)げ'い
1`lCtllC=illtぃ 1,ギ C):)(｀

ri●
'

lccmcl Cヽ :)。 |・ t it8:ti:lSt in、 ハ:icli1loll lcttc:10 EPC(I licc:,sc)ha、
1)ccn s● ‖ぎヽ1.111ヽヽ

:`、 そ:^.::1ヽ

`::lk)1・

11lCd tilat titc sttid illil):・ ntlti,::ノ(1(),u rne:lts il々 :、
.c::011,ccn l・ ccci、′ξくi:1,tt,I卜

`)ilヽ

ct・ 1ヽ,`≒■,I

It ぉヽs I・c41uCヽ 1せ (1 

“

〕1・u:‐ 1lisit alb:・ o、 211 clil:`1■ をation i・ cclui:・ cct ikヽ :・ 1'を )1'1lci、 1lol)● 1 :ltl:11`ヽ `ま

ざ

■わ()、 .( ntcntiお■c(:`ヽ dヽ a nct・ Authorizati()n,

2.    1ヽ)3■ 1・tl,'1lCrelio:・ c,again rcqucstcd l()rurnish thc :・ Cquisitc detil,、 、111警 ::13

t■ cき k、「:・o:"the d`trc Of issuo of this ierto:・ .Thc inliorlnを ttioll 1/1・ epll nllド i bcs■:1'・ 111ヾ

:ttit i:(,:itics as nientio:led ill l:lc lcttci・ rc・ fttrred lo in al)Ovc l)al・ agr″ ::)11・

Mハ>
Ft,l ciヽ 1111● (1ヾ :)ヾ cヽ:● :)ハ :|':ク 11)il:ヴ =■

 、_            ‐

1.(), I)ircclo,・ (lせ llcl‐ al()1・ :rl,1く,1.:、  :1,11(ヽ

I ti`・.ヽく,.2,(,(115(、 1::ヽ :.11:`

1■ 11::::1: 
‐    .:

li iiili" 'l . I

ハ



。ゝ

ヘ

ZENITH PRECiSiON

February 28′ 2015

The Director General of Forcign Trade,
DES-I Section, Room No.404,4s Floor,
Ministry of Commerce & Industry,
Government of India, I

Udyog Bhawan, New Delhi: 110 011

!

Kind Attn: Priya Ranjan
Foreign Trade Development Officer

Dear Sir,

Sub: - Ratification of the norms in respect of Advance Authorise Nos.
0710097715123.08.2013, obtained under para 4.7 of HBP (vol.1)

BY SPEED POStt VV「FH A/D

Ref:  F No.01/80/050/130/AMM 15 DES-1/2027 Dated Oフ .11.2014

We wish to inform that the above Licenses are all Physical Exports only and we hereby are conflrming

that the supplies are not against invalidation of EPCG License

,

This is for your kind information.

Thanking you′

Yours truly′

For ZENITH PRECIS10N PRIVATE LIMrrED

ヽ
フ

賠|ゝ

zenith precision Private Linnited i 94 1 7th Main il‖ Phase l peenya industrial Area 1 8angalo「 e 660 058 11ndia

T91 8041170512i411705131F91 80 41515465 1 E infocン enithprecision in l VV WWW 2enithprecisiOn in

)

W

Deepak Pidto,
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BOT|L OIL TOOLS NttA P:i鼻E襦1
BOTIL/5135-36/0510370619/HSVV/CS

Shrl Parveen sharma,

Dy.Director General of Foreign Trade

Dte.Genera1 0f Foreign Trade,

DES‐ l SectiOn,Room No.404,4th Floor,

Udyog Bhavan,
NEヽ
～
ZDELHl‐1lo oll.

Dear Sir′

dated 08,11.2013 issued by the ottce ofit DGFT,New Delhi′
frOm File No.05/23/040/‐

00306/AM14

Reference: Your F. No. 01/80/050/00380/AM14lDES-1

we acknowledge your letter_rei I.lo. 01/80/050/00380/A M14/DES-L,/2570 dated 9tr lanuary 2015(received by us on 19'l-8L 2015) once again asking us to submit the certificate from Dte. Generalof Hydro carbons {-DHGQ confirming tha' the "s;,,ds a.e .equired for use in the petroleum
operation in areas under pEL/ML lea.ses,,.

麟 組L憾≠詐
T電槻鍋器 躙 棚 肥 轟ぶ棚 i瀞&落慮ぱ
r renllρ 、t ∩NCr hぅ H.月、′:、ハ月 ,,:Л ^1^``^、__^r :ヽ_ 、1=′ハ   ●●、́ ′ヽ ^_―  ―― ――

べが 皇着留掲男鍔
r requttt,6NこlLI・話品:百「折屁

=誕

品F厳ごЪ踊ざ:席覇跳酪li」:り男1
4 that DGHC、 ヘノill nOt isstle tllo rertiflral。 「̂ rO^^ィ

icコ lraっパ,ァ .,,ぃ、1:^月 ^_^～ ^:_ュn /i\ ""'" "" ::;'^:ll.Ilil :_u!-lt :^/rtt 
not rsstte tltc ;ertificate fbr goocls already supplied or against

V / -' l}:*::-"tders which have already been e:'ecuted. This infoniration was conveyed to your good
/ otfices for above cases, vide letters dated 15.11.2014.

ln view of the above and since supplies of oNGC orders, against which above AdvanceALrthorizations were issued, have been conrpleted arid imposed E"xport obligations fulfilled, werequested your office to kindly rvaive the need for submission of the DGHC certificate for thesecases and to ratifu the norms as appiied fbr so that we could process documents for seekingredemptions fron.r the Office of Adcll. DCF'l' (CLA), New Delhi. iopies of our letters along with
copies of receipt issued by your Receipt Section are attached for.your reference, please

\ Z Y.::ll:10 
that in view of DGHC expressing inability ro issue rhe requested certificate for supplies

\V l]l::1r,I"de, we have separately approachecl rhe Chairman, Norms Committee - DES-1, DGFT,

\ ^ 
Neu'Delhi, for rvaiver from submission olthe said DGHC Certificare in all cases where ratification of

-IL ad-hoc norms is held-up (including the above case,j, and to authorize ratification of the ad-hoc)\ 
/_ ::.:]l:i: 

applied for. copy o[ our letter to the Chainnan, Norms committee, is attached, for your/i- .reterence, please.(AY
,:;::J'J,#:.te;:'"'I,L:""T'i.?".;,ll 

_-spons: 
rrom vour ornce nor rro1, the Norms 

kl,v--'Effionrdorrpage2.. 
\ 

t 'I'

4J'o 1%"=*eu r
, \ ?,V

Corporate Office : Works : \

Subject :

i
d。平 竃⊃要 ｀
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OT]L OIL TOOLS INDIA PBIVATE LIMITED

We look for-ward to lzsur favourable response, please

Thanking you,

Very truly you rs,
FoTpOTIL OIL TOOLS INDIA pVT LTD.,

COntd

::2 ::

In view of above, we shall be highly obliged foryour confirmation of the requested waivers so that
we may approach the licenqing authority to redeem the authorizations.

We look forward to receive your response at the earliest,

while on the subject, we wish to point-out that in para 1 of your letters you refer to AdvanceAuthorization No. 3110060945 dated 30.10.2013 issued in iavour of Mfs. GE India IndustrialPvt'Ltd' Thepurposeofyourreferringofthisreferenceinourcasesisnotcleartous. please
clarifiz' However, we request you to piursu advise whether M/s. GE India Industrial pvt. Ltd.,obtained the DGHC certificate after execution of the order so that we can also take up the matterwith DGHC accordingly.

In view of your advice of DGHC certificate requirement, we wish to reassure you that we are nolonger accepting orders under Deemed Export Scheme from oNGC/oil India and other operators,unless such Orders are-supported by Project Authority Certificate and Certificate from DGHCconfirming that the ordered goods are required for use in the petroleum operations.

GENERLAL MANAGER

CC: The Foreign Trade Deveropment officer, DES-1, DGFT, New Derhi-11- for information, please

Encl: as stated



2EN!TH PREC:S:ON

February 28′ 2015

3[:_PttR::二 鳩::::=,電話早呂■lder
Ministry of cOmmerce&Industry′
Government of lndia′

Udyog Bhawan′ New Deihi:1lo oll

Kind Atn: Prlya RanJan

Foreign Trade Development omcer

Dear Sir′

BY SPEED POStt WITH Aノ D

Sub:― Ratification of the norms in respect of Advbnce Authorise Nos.

0710101167/07.01,2014′

Ref:  F No.01/80/050/558/AMM 14 DES-1/2016 Dated 07.11.2014

We wish to inform that the above Licenses are all Physical Exports only and we hereby are confirming
that the supplies are not against invalidation of EpCG License

咄

ヘ

This is for your kind infOrmation.

Thanking you′

Yours truly′

For ZENITH PRECIS10N PRIVATE LIMITED

い ～

い|ゝ

Deepak Pirito,

Zenith Precision Private Limited i 94 1 71h Maln:l"Phase l Peenya lndustrial Area:3angalore 560 058 1:ndia

T91 80411705121411705131F91 80 41515465 1 E infocン en“ hprecision ln l w wwW Zen‖ hprecision in
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Department of Industrial Policy & Promotion

(TSW)

NC Ⅳleeting dated 17/03/2015‐ Case No。 7/5/80 (Ⅳ1/S ICEⅣI Engineering Company Pvt.
Limited)(Advance Authorization No.0310769175 dated 04.02.2014)

Advance Authorization may be ratified as under:

].

--
Quantities of export items at Sl. No. 1,2 &. 4 may also be specified as 2 Nos.,
4 Nos. & 2 Nos. respectively in addition to their weights.

Quantities of import items at Sl. No.l ,3, 4 &.5 may also be specified as 4 Nos.,
6 Nos., 2 Nos. & 2 Nos. respectively in addition to their weights.
Import items at Sl. No. l, 3, 4 & 5 may be allowed on net to net basis.

Quantity of import item at Sl. No. 2 may be allowed as 6.05 MT.
Word 'Relevant" may be prefixed with the descriptions of import items at Sl. No. 6 &
7.

Quantity of import item at Sl. No. 6 may be allowed as applied for i.e. 212 MT .

Quantity of import item at Sl. No. 7 may be allowed as 447 Nos. on net to net basis.
Weight of this item may be allowed as 92.82 MT as 1.02 Kgs./Kg. content in the
export item at Sl. No. 8.

Norms committee may take a view

～ ―
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(So Ko Jain)

Development Offlcer

Norms Committee I
DIPP No.1ン 32/2015-TSW/24 dated 17/03/2015
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9tレ
oftrce of the Development commissioner f'f \fltS-
Micro Small&Medium Entcrprises
NIECHANICAL DIVIS10N

30(215)/2014‐NIIE

蹄∝智 町出
d別 0響
出
点cAtteFtti翻η

gh
Theお 110、ving inlЭ rlr.ation is needed befOre nOrl

O  I)etailed calculation as to hOw the quantity of raw illaterial prOposed fOr import has been

arrived at, including the net weight Of cOmponents tO be manufactured out Of these

irnpOrted materials,wastages claiined at each stage Of manuFacturing with cOmplete

jus」ЯcatiOn alld suppo■ ed by dOcuinentary e宙 dence/drawing.
O  Detailed technical note On manufacturing process including the relevant f10w shё

et.

O  Blank size OfiinpOrt product.

O  Size and speciflcation including grade, oOmposition, range, thickness etc Of the items

proposed fOrimport.

O  Detailed technical drawing、 vith dilnension of each export product,catalogue,if any may
also be fumished.

This issues with the approval of Director (ME) for taking view by NC.

0/o DC,MSME UO No30(215)/2014-ME dated 03 03.15

鳥昨
AD(ME)

婦|ゝ

ヽ

鯖S稜話ζ
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Departlnent of lndustrial Policy“ 覧Promotion

(TSW)

NC IⅦeeting dated 17/03/2015-Case No。 9/8/80 (Ⅳ1/S ICEⅣ I Engineering Company Pvt.

Limited)(Advance Authorization No.0310779043 dated 22.04.2014)

1. Word 'Relevant" may be prefixed with the description of import items at Sl. No. I &
2.

2. Quantity of import item at Sl. No. 1 may be allowed as under:

(i) For export item at Sl. No.1 namely, Dish Ends, as 1.10 Kgs./Kg. content in the
export item.

(ii) For export item at Sl. No.l namely, Cones, as 1.18 Kgs./Kg. content in the
export item.

(iii) For export item at Sl. No. 1 namely, Rolled Shell, as 1.05 Kgs./Kg. content in
the export item.

(iv) For export item at Sl. No. 2 narnely, Clad Dish Ends, as 1.18 Kgs.AQ. content
in the export item.

(v) For export item at Sl. No. 3 namely, Fabricated Steel Clad Plates , as

1.05 Kgs./Kg. content in the export item.
(vi) For export item at Sl. No. 4 namely, Clad Rolled Shell, as 1.05 Kgs./IQ.

content in the export item.

3. Quantity of import item at Sl. No. 2 may be allowed as under:
(i) As l.l8 Kgs.iKg. content in the export item at Sl. No. 2.

(ii) As 1.05 Kgs./l(g. content in the export items at Sl. No. 3 & 4.

Norms committee may take a view

/所
言 f

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No.12/32/2014‐ TSW/30 datcd  17/03/2015 ゝ
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Offlce ofthe Development COl■ llnissioner

Micro Smal12L Mediurn Enterprises

MECHANICAL DIVIS10N
30(223)/2014‐ME

SubieCt AA no 0710104425 dated 23.05.14 for Ws Hittco tools Ltd,Bangalore

DGFT Inay be infol・・・ed tO get following info...lation■
oln the umt:―

Size, specification, Drawing and per unit weight of each type of export

product separately.

Justification of size selected to manufacture each export product and

its weight i.e wt of raw material for mfg each export product,

seperately.

Process of manufacturing each export product and stagewise wastage

involved.
Information in a tabulated sheet showing gross weight and nett weight

to judge wastage involved and recovery thereof.

Blank size of import product.

This issues with the approval of Director (ME)

名中f
(K.S.Sodhi)
AD(ME)

Shri H.Das、 FTDO.DGFT Udvo■ Bhawan Ncw Dclhi

O/o The DC(MSNIIE)ID note no 30(223)2014-ME dated 05.03.15

聯
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B)SecuOn

Subject: Application of M/S Alstorn lndia for ratification of
norms of AA no 0710105249 dt 20-06-13

DES― I′ [)GFT rnay kindly refer to the above rnentioned licence

of M/S Alstom lndia.The firm may be asked to submit
fo‖ owing informationi

l.A number ofimportitems llke itern no l to 3′ 1l to 14 etc
are not multiples of export item. The reason for a‖  the
items which are not multiples of export quantity may be
given.

2. Itern no of consumables like itern no 8(I their total value,

3. Specification  of  ltems  ‖ke  item  no  12′ 13′   152′
310′ 311′471′ 473    to    476′ 490′ 564    to    590′
597′999′ 1097′ 1112′ 1650′ 1863′ 1864.
4. sl no 9&1l of SDL.Calculation is to be subnlitted for a‖
items ofimport which unitis not in numbers,
5. Specific use & Deta‖ s of a‖  the items whose description
contain kit like itern no 1660.

6.Item number oftools&software proposed for import.
7. The Firrn to subrllit prOper information to serial no 3&4
of Appendix llA.The inforrnation subrnitted is not clear.

The above issues with the approval of IA (KKT).

FTDO′ DES― I′ DGFT
Deptt.of HI′ UO No3(188)/14-TSW(B)

B.C.Nayak
Development Officer

05-03-15

11 θ dated

鴨|)

ヂ
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Offlcc ofthe development COmmiSSioner

Micro sinall&medium Enterprises
pIECHANICAL DIVISION

30(212ソ2014-ME

Subject: Adv. Authorization no 0510390041 dated 31.07.14 in respect of M/s camfil air

filteration PYt Ltd'

The following needs to be clarified:-
("-

o Detailed technical note on manufacturing process including the relevant flow sheet

. Weight of each export and import product'

o Detailed calculation as to how the quantity of raw material proposed for import has been

ffi:1#*:',,:**;:::,?'-j:,',T:Tff i:[:T'T"T#":n:l;;"ffi '":L'J,-T;

justifi cation and supported by documentary evidence/drawing

This issues with the approval of Director (ME) for taking view by NC'

4"D/4;
sl>

(K.S.Sodhi)
AD (ME)

Shri Haradhan Das,FTDO.DGFT Udvog Bhawan New Delhi
o/O The DC(MSNIE)UO note■ 030(212)14-ME dated 05.02.15

い
み｀

鴨|ゝ
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Department of Industrial Policy & Promotion

(TSW)

NC IⅦeeting dated 17/03/2015‐ Case No。 2/14/80(M/s ISGEC Heavy Engineering

Linlited)(Advance Authorization No.0510390209 dated 08.08。 2014)

Advancc A■ hoHsttbnmaybe ttifedaSunder

ド ι

1.

2.

3.

4.

5.

Net empty weights of export items at Sl. No. | & 2 may be specified as 76 MT &

94 MT respectively.
Word "Relevant" may be prefixed with the description of import items at S1. No. 2 to 5 &
7.

euantity of import item at Sl. No. 1 may be allowed as 6 Nos. on net to net basis' Duty

fiee weight of ihis item may be allowed as 15966 Kgs. inclusive of 37.6% wastage after

taking 20 Yo tecoverY from scraP.

quantities of import items at Sl. No. 2, 3 &. 4 may be allowed as 1.0417 Kgs/Kg. content

in the export products as claimed by the firm.

euantity of import item at Sl. No. 5 may be allowed as 42093 Kgs.(43224 Meters)

inclusive of 3.09 o/o wastage as claimed by the firm being used for the manufacture of
U-tubes.
Import item at Sl. No. 6 may be allowed on net to net basis with accountability clause.

Quantity of import item at Sl. No. 7 may be allowed as 57508 Kgs.(53804.3 Meters)

inclusive of 2o/o wastage.

Norms Committee may take a view.

６

７

″

孫 、r
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No.12/32/2015‐ TSW/53 datcd 13/03/2015
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Departlnent of lndustrial Policy`髭 Promotion

(TSⅥ/)

NC Meeting dated 1710312015 - Case No. 3/14180 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510390210 dated 08.08.2014)

Advance Authorisation may be ratified as under:

1. Net empty weights of export items at Sl. No. 1,2,3 & 4 may be specified as 86.8 MT
81.2 MT, l7 MT & 3.125 MT respectively.
Word "Relevant" may be prefixed with the description of import items at Sl. No. 2,3,5
&7.
Quantity of import item at Sl. No. I may be allowed as 4 Nos. on net to net basis. Duty
free weight of this item may be allowed as 12330 Kgs. inclusive of 41.4 % wastage after
taking 20 o/o recovery from scrap.

Quantitiy of import item at S1. No. 2 may be allowed as 1.0417 Kgs/Kg. content in the

export products as claimed by the firm.

Quantity of import item at Sl. No. 3 may be allowed as 43929 Kgs.(56394 Meters)
inclusive of 2o/o wastage.

Quantity of import item at Sl. No. 4 may be allowed as 4 Nos. on net to net basis. Duty
free weight of this item may be allowed as 2767 Kgs. inclusive of 36.4 % wastage after
taking 20 Yo recovery from scrap.

Quantity of import item at Sl. No. 5 may be allowed as 6312 Kgs.(8204 Meters)

inclusive of 2Yo wastage.

Quantity of import item at Sl. No. 6 may be allowed as 2 Nos. on net to net basis. Duty
free weight of this item may be allowed as appled for i.e. 4610 Kgs. inclusive of 4.17 %
wastage.

Quantity of import item at Sl. No. 7 may be allowed as 49535 Kgs.(51010 Meters)
inclusive of 2oh wastage.

Norms Committee may take a view.

,/---ffi,,
(S. K. Jain)

Development Officer
Norms Committee I
DIPP No.12/32/2015-TSW/54 datcd 17/03/2015

2.

3.

4.

5.

7.

8.

9.
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ofrlce ofthe development COmΠ liSSioner

Micro small&medium Enterpriscs
MECIIANICAL DIVIS10N

SuЦ eCt:Adv.AuthoriZation no 0510390631 dated 21.08.14

Exports Pvt Ltd

in respect of M/s DeePeka

The following information is required before norrns can be fixed:-

-----
. Weight of exPort Product.
o Detailed calculation as to how the quantity of raw material proposed for import

has been arrived at, including the net weight of components to be manufactured

out of these imported materials, wastages claimed at each stage of manufacturing

with complete justification and supported by docurnentary evidence/drawing'

This issues with the approval of Director (ME) for taking view by NC.

Shri Haradhan Das、 FTDO、 DGFT Udvog Bhawall New Delhi

O/O The DC(MSME)ID note no 30(211)14-ME dated 05 02.15

嘱|〉

選輸♂r

り/

30(211)ノ 2014-ME
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MECHANICAL DIVISION

30(220)/14-ME

SubieCt:AA no 0510390776 dtd 27.08.14 in respect of M/S Chemico Synthetics

Ltd.

Nol...S may be flxed as follows:‐

●  Import may be a1lowed for 627.3 MT ofAntimony concentrate inclusive
. of 70/O wastage ofantilnony lnetal.

This issues wlth the approval ofDirector(ME)fortaking view by NC.

OFFICE OF THE DEVELOPⅣ IENTCO■
/1PIISSIO覇

れだ
つ/ア イ

Ⅳ【ICRO SⅣIALL&MEDIUⅣ I ENTREPRISES

●小「
(K.S.Sodhi)
AD(ME)

ShH Haradhan Da亜理型⊇⊆■Ш響ギ弊斐翌→ゞ字≒♀ 4→
o/O The DC(MSME)UO note n0 30(220)/14-ME dated 10.0315

賄、
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION
30(233)t2014-ME

Subject: AA no 0910060894 dated 28.08.14 for M/s, Polmor steel Pvt Ltd.

The norms may be fixed as follows:-
o Net weight of per unit export product may be specified as 128.7 kg and

239.68 kg for S.No I and 2 respectively.
S.no I of import product may be allowed for 271.74 kg after affecting
1/3'd recovery from scrap and inclusive of 13.60/o wastage.

S.no 2 of import product may be allowed for 6284.36 kg after affecting
l/3'd recovery from scrap and inclusive of 2.8%wastage.
S.no 3 of import product may be allowed for 5899.49 kg after affecii.rg
l/3'd recovery from scrap and inclusive of 12.8%o wastage.

S.no 4 of import product may be allowed for 169292 kg after affecting
l/3'd recovery from scrap and inclusive of 14.5Yo wastage.

S.no 5 of import product may be allowed for 2508.54 kg after affecting
l/3'o recovery from scrap and inclusive of 7.lo/o wastage.

S.no 6 being a consumable may be allowed upto @5Yo of FOB value.

This issue with the approval of Director (ME)

●

4*o\p\,i
(K.S.Sodhi)

AD (ME)

Shri Haradhan Das,FTDO. DGFT Udhyoe Bhawan. New Delhi
O/o the DC (MSME) UO note No 30(233)114-ME dated 17.03.15

))

Directorate.l C;i
Minisiry of C

Udyog Bna
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Offlce ofthe devclopmcnt COlrmissioner

MicrO SFnall&medium Enterp五Ses

PIECHANICAL DIVISION
30(234)/2014-ⅣIE

SutteCt:AA no 0910060895 dated 28.08.14 for M/s,POlmor steel Pvt Ltd.

The nollllS may be flxed as f01loヽ ″s:―

o  Net、 veight ofpcr unit export product rnay bC SpeCifled as 87.83 kg.

o  S.no 1 0f import prOduct Fnay be alloヽ vcd fOr 1263.47 kg after affecting

1/3rd recoVCry fronl sCrap and inclusivc of 5.440/0、
vastage.

■′ジ ■シVV▼ V^′ ^^V~^~~~~1                  1350.58 kg after affecting

o  S.no 2 of impOrt product may be alloWed fOr Z

1/3'o r""or"ry f.orn scrap and inclusive of 9'21Y' wastage'

S.no 3 being u 
"onr*uble 

may be allowed upto @5oh of FOB value'

This issue with the approval of Director (ME)

鶴〆
(KoS.Sodhi)
AD(ME)

4)/14-ME datcd 17.03.15

鴨|)
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o"p,,t,"ntT? ffi::i;i'J;]|:ru promotion ffi
(TSW Section)

subject: Advance Authorisation No. 0510390996 dated 1.9.2014- y rec
lndia Pvt. Ltd. Haryana.

Ref : DGFT Uo. No. 01180ts0t411/AM-/DES-1t1z2s dated : 1.11.2014.

The case has been examined. Based on the chartered Engineer
certificate and the requirement of raw material, the following is recommended:-

Item of Export & Quantity: As per the Application (1 to 9)

ltem of lmports :

い
鮒

丁C Case Cover(21350‐ RD」 Y―

Rubber(NIPOL AR 42W
Water Cort 709(610264

Cover TC Case (Cover (21350-

Syntheuc Rubber(NIPOL 42 AR

Water Cort 709(610264
RR MTG Upper Stopper Plate

Synthelc Rubber(BR 1250 H

Water Cort 709(610264

Chem10k6225(Chem10k 6225
Plate(50261‐ SDAA―A001‐ 20

Chemical Powder(Zinc oxide-3

堕 ter COrt 709(610264

Diaphragm BRr(50824SZ/VOO‐

thetic Rubber(DCR74
Synthelc Rubber 3114.252
Chemical Powder(Zinc oxlde-3
Synthelc Rubber(NOCCELER

Plate(74899TF200-5001
BaCК Plate(74899TF200-5001)
Fe‖ 40X101.8T(74899TF200-

f
ら
'u f

1鱚iN
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9000
27 Lock Screv/(75353‐671‐0000 115914 Numbers
28 Cushion(2TX10X20)81324SL」 X―
7010‐ 23

231828 I'Jumbers

29 'S・ Bolt Flange 6x1 6(95701‐

06016‐ 08)

115914 Numbers

30 Svnthetic Rubber(Tufdene 1000) 1789.538 Kgs

31 Chemical Powder(Zinc Oxide… 3) 223.772 Kgs

32 Chemlok 6225 (Chemlok 6225) 229.510 Kgs
33 Mass 74899T7A00-4000) 2045 Numbers
34 Bolt Flange 6x1 2(95701‐ 06012‐ 08) 6135 Numbers
35 Lock Screw175353-671-0000) 6135 Numbers
36 Cushion(81324SL」 X7010…23) 8180 Numbers
37 Synthe‖ c Rubber(Tufdene lo00) 63.143 Kgs

38 Chemlcal Powder(Zinc oxide-3) 7.896 Kgs

39 Mass 74899T7」 H‐4000‐ A) 35893 Numbers
40 Bolt Flange 6x12(95701-06012-08) 35893 Numbers
41 Lock Screw(75353-671-0000) 107679 Numbers
42 Cushion(81324SL」 70-7010… 23) 107679 Numbers
43 Svnthetic Rubber(Tufdene 1000) 1108.268 Kgs
4ヽ4 Chemical Powder(Zinc Oxide-3) 138.583 墜
45 Mass(74899TD400¨ 4001) 6425 Numbers
46 Plate(74899丁 D400‐5001) 6425 Numbers
47 Bolt Flanges 6x1 6(95701‐ 06016-
08)

12850 Numbers

48 Lock Screw(75353-671-0000) 12850 Numbers
49 Felt(74899 TF2‐ 9000) 25700 Numbers
50 Cushlon(81324SL」 70‐9000) 25700 Numbers
51 Synthetic Rubber(Tufdene1000) 111.808 Kgs
52 Chemical Powder(Zinc oxide‐ 3) 13.994 Kgs.
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Dttaim耐Y孟鴛1駕覧I馳魚蕊n3、
(TSW Section)

Subject : Advance Authorisation No. 0510390977 dated 27.8-2014- Y Tec India Pvt' Ltd' -

Haryana.

Ref : DGFT UO. No. 01/80/50/410/AM-15 IDES-lllz32 dated:7.11'2014.

The case has been examined. Based on the Chartered Engineer Certificate and the

requirement of raw material, the following is recommended '

A. Item of Export : As per the application '

B. Item of ImPort :

S.No. Import Item Name Quantity, UOM

1 TS Case Cover (12350-RDJr i990) 54032.00 Numbers

2. Svnthetic Rubber (NIPOL-AR -42W) 1274.885 Kgs.

う
０ Water Con 709(610264) 320.950 Kgs.

4. Corer TC Case (21 350-RGL-0000-0 I 0) 93564.00 Numbers
ξ
υ Synthetic Rubbcr NIPQIL AR-42W) 2207.643 Kgs.

6. Water Co■ 709(61Q264) 555.770 Kgs.

7. RR MTG UPPER Stopper
Plate(50371TK8AO-500Q)

95602.00 Numbers

０
０ Synthetic Rubber (8R1250H NIPOL) 3526.089 墜

9. Synthetic Rubber (IR2200J 3526.089 Kgs.

10. Chemical Powder (Zinc Oxide-3) 503.727 Kgs.

Water Cort 709(610264) 33.652 Kg電

12. bk 62257 63.097 Kgs

う
Ｄ Plate(50261-SDAA― A001-20) 654567.00 Nurnbers

14. Svnthetic Rubber(DCR31) 5983.397 Kgs.

く
υ Chemlcal Powder(ZttC O対 de_3) 892.892 Kgs.

16. waer Con 709(610264) 172.806 Kgs.

17. Chemlok6225(Chem 10k 6225) 1080.036 Kgs

０
０ Diapl■rttm BRKT(50824SZW00-3100) 202949.00 Numbers.

19. Synthetic Rubber(Du 7266.589 Kgs

20. Synthctic Rubber(⊇ CR 12 H) 3114.252 Kgs

21. Chemical Powder (Zinc Oxide-3) 399.607 Kgs.

22.

…

ubber NoccELERTMU 160.736 Kgs.

23.

…

899TF 200-4003-SA) 57957.00 Numbers.

24. PLATE(74899 TF200-4003-SA) 57957.00 Numbers.

う
ι

glact plate (74899 TF200 4003-sA) 57957.00 Numbers.

26.
IFelt40× 101.8T(74899TF 200-9000) 23182β .00 Numbers

一　
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27. Lock SCRE (7 5353 -67 r-0000)W 115914.00 Numbers.

28. Cushion(2TX10X20)(81324‐ SL」X‐ 7010‐

23)

231828.00 Numbers.

29. *s*BOh Flange 6× 16(95701‐06016-0塾 115914.00 Numbers.

30. Svnthetic Rubber (Tuf Dene 1000) 1789.538 Kgs

31. Chemical Powder (Zinc Oxide-3) 223.772 竪

32. Chemlok 6225 (Chem lok 6225) 229.510 Kgs.

33. MASS(74899T7A00-4000) 2045.00 Numbers

34. Bolt Flange 6x12 (95701-06012-0D 6135.00 Numbers
ξ
υ
り
， Lock Screw (7 53 53 -67 1-0000)W 6135.00 Numbers

36. Cushion (8 I 324-SLJX-70 I 0-23) 8180.00 Numbers

37 Synthetic Rubber (Tuf Dene 1000) 63.143 Kgs.

０
０ Chemical Powder (Zinc Oxide-3) 7.896 Kgs.

39. Mass (74899T7JH-4000-A) 35893.00 Numbers

40. Bolt Flanee 6x12 (95701-06012-08) 35893.00 Numbers

41. Lock Screw (7 5353 -67 1-0000)W 107679.00 Numbers

42. Cushion (813245LJ7 0-7 0 1 0-23 ) 107679.00 Numbers

43. Synthetic Rubber(TufDene 1000) 1108.268 Kgs.

44. ehemical Powder (Zinc Oxide-3) 138.583 Kgs.

45. MASS(74899TD 400-4001 6425.00 Numbers.

46. Plate(74899 TD 400-5001) 6425.00 Numbers.

47. 5701‐ 06016‐ 08) 12850.00 Numbers.

０
０
И
叶 Lock SC田 (75353-671‐ 0000) 12850.00 Numbers.

49. Felt(74899-TF2-9000) 25700.00 Numbers.

50. Cushion (8 1 324SLJ70-ry!9L 25700.00 Numbers.
ξ
υ Synthetic Rubber (Tuf Dqq-1!99) 111.808 Kgs

52. Chemical Powder (Zinc Oxide-3) 13.994 Kgs.
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No.7/289/2014-TSW/4′ 針 17、 3'lΣ13~

Department of lndustrial Policy&Promolon

(TSW Section)

Subject : Advance Authorisation No. 0510390976 dated 4.9.2014- Y Tec India Pvt. Ltd.

Haryana.

Ref : DGFT UO. No. 0l/80/50l4l2lAl/l- 15/ DES-l/l230 dated : 7.11.2014.

The case has been examined. Based on the Chartered Engineer Certificate and the
requirement of raw material, the following is recommended :-

A. ltem of Export: As per application (1 to 44)

B. ltem of lmports :

S.No. Import Item Name Ouantity, UOM
1 Diaphraxlll Brkt(50824SZW00-1003 89594.00 Numbers..

2. Synthetic Rubber (DC-74) 3207.913 KnS.

3. Svnthetic Rubber(DCR 12H) 1374.820 Kgs.

4. Chemical Powder(Zinc Oxidc-3) 176.411 Kgs
く
υ Svnthetic Rubber(NOCELLER TNIU) 70。 958 Kgs.

6. Svnthetic Rubber(DC-74) 563.642 Kgs

7. Svnthetic Rubber(DCR 12H) 241.561 Kgs

8. Chemical Powder(Zinc Oxide-3) 30.996 Kgs.

9. Synthetic Rubber (NOCELLER TMU) 12.468 Kgs.

10. Diaphrag口 Brkt(AS210-SDAA-0710) 46030.00 Numbers

Synthetic Rubber (DC-7 4) 2972.157 Kgs.

つ
４ Synthetic Rubber (DCR 12H ) 1273.420 Kgs.

13. Chemical Powder(Zinc Oxide-3) 163.038 Kgs.

14. Svnthetic Rubber NOCELLER TNILT) 65.317 Kgs.
く
υ Svnthetic Rubber(DIENE NF 35 R) 1413.039 Kgs

16. Chemical Powder (Zinc Oxide-3 ) 235.507 Kgs.

17. Synthetic Rubbcr(DIENE NF 35 R) 1045.419 Kgs

18. Chemical Powder (Zinc Oxide-3 ) 172.322 Kgs.

19. Collaて 50202-HM7A-0001) 24880 Numbers.

20. Synthetic Rubber (Nipol AR42W) 2709.432 Kgs
Numbers

Kss.

つ
４ Bottom Rubber(PLATE)(60407-ZA7-
0000)

97150.00

22. Chemical Powder (Zinc Oxide-3 ) 60.913

23. Aska Coat¨NC 400(Aska Coat― NC―

4000

649。 739 Kgs.

24 Rub.ENG MT(Plata)(683H=zm8-
0003)

35700.00 Numbers.

角|ゝ
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25. Rubber Compound ((J-NHR60-A0 l) 1005.705 Kgs.

26. Plate Lower Assy R (68321228-4-102) 14550.0 Numbers.

27. Plate Lower Assy R (68321228-A-202) 14550.0 Numbers.

28. Aska Coat‐NC 400(Aska Coat― NC―

4000
97.310 Kgs.

29. S、mthetic Rubber(DCR 31) 40.013 Kgs.

30. Chemical Powder(Zinc Oxidc-3) 6.882 Kgs.

31 Plate Upper Assy L (68321228-A-102) 14550.0 Numbers.

32. Plate Lower Assy L (68321228-4-102) 14550.0 Numbers.

33. Synthetic Rubbcr(DCR-31 363.153 Kgs

34. Chemical Powder(Zinc O対de-3) 6.882 Kgs
く
υ
つ
Ｄ Aska Coat―NC 400(Aska Coat― NC―

4000

97.310 Kgs.

36. Rubber Bottom(60407-ZA7-000) 3650.00 Numbers.
37. Rubber Bottom(Ring)(68325-Z07A―
0030)

3650.00 Numbers.

Ｏ
Ｏ
●
Ｄ Synthetic Rubber(DCR 31 105.354 Kgs.

39. Chemical Powder(Zinc oxidc-3) 3.895 Kgs

40. Aska Coat―NC 400(Aska Coat‐ NC―

4000

24.411 Kgs.

41. Plate UDDer(68325-ZllA-0000-20) 500.0 Numbers.
42. Rubber Bottom(Lowe⇒ (68325-899A―
0100)

500.0 Numbers

43. Chemical Powder(Zinc o対de-3) 0.787 Kgs.

44. Rubber Bottom(Plate)(68325-ZT3A―

0003)

3360.0 Numbers

45 Chemical Powder(Zinc o対de-3) 4.805 Kqs.

46. Bottom Rubber(PL Lower MT)(68326-
Z03A-0000)

6254.00 Numbers

47. Bottom Rubbcr(PL UpperL MT)
(68326¨Z03-00001)

6254.00 Numbers

０
０
И
付 Chemical Powder(Zinc O対de-3) 12.383 Kgs

49. Chemical Powder (Zinc Oxide-3) 41.827 Kgs.

50. Bottom Rubber(PL LowerMT)(68326-
Z03A-000

6254.00 Numbers

511 Bottom Rubber(PL Upper
RMT)(68327-Z03A-000

6254.00 Numbers

52. Chemical Powder(Zinc o対 de-3) 9.631 Kgs.

53. Aska Coat―NC 400(Aska Coat‐ NC―

4000

41.827 Kgs.

54. Bottom Rubber(PL LowerMT)(68325= 6254.00    、 Numbers

¬|ゝ
ヽ
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Z03A-000 |      ¬
‘
υ
く
υ Bottom Rubber(PL Upper L
MT)(68328-Z03A-000)

6254.00 Numbers

56. Chemical Powder (Zinc Oxide-3) 11.007 Kgs.
57. Aska Coat―NC 400(Aska Coat‐ NC―
4000

41.827 Kgs.

Ｏ
Ｏ
ξ
υ FR ARM BU(IN)(51393-HC-003002) 81180.00 Kgs
59. FR ARM BU(OUT)(=HB30UT)(51393‐
HC4-003003

81180.00 Numbers.

60. Synthetic Rubber(TuFDENE 1000) 792.073 聴 S

61. Chemical Powder(Zinc o対de-3) 98.228 Kgs.

62. BUSH FR ARNIIムNER PIPE 10/06
(5139HLlAO-200-AS)

3200.00 Numbers

Ｏ
Ｄ
∠
υ BUSH FR ARM OUTER PIPE
(5139HLlAO-3001)

3200.00 Numbers

64. Synthetic Rubber(TuTDENE 1000) 27.914 Kgs.
く
υ
∠
υ Chemical Powder(Zinc o対de-3) 3.485 墜
66. Synthetic Rubber BR 1250H9NIPLO) 4575.159 Kgs
67. Chemical Powder(Zinc Oxide-3) 761.232 Kgs.
０
０
′
υ Synthetic Rubber BR 1250H(NIPOL) 7336.858 Kgs.

69. Chemical Powder(Zinc o対de-3) 1232.916 Kgs
70. *C*CLIP(17514-TAO―A011-Yl) 764018.00 Numbers
71. Synthetic Rubber BR 1250H NIPOL) 764.782 Kgs,

72. Chemical Powder (Zinc Oxide-3) 126.063 Kgs.

73. Synthetic Rubber BR 1259H CIPOL) 25.070 Kgs.

74 Synthetic Rubber(lR2200) 25.070 Kgs.
で
υ
ワ
′ Chemical Powder(Zinc o対de-3) 3.575 Kgs.

76. Synthttic Rubber BR 1250H(NIPOL) 973.711 Kgs.

77. Chemical Powder(Zinc o対de-3) 156.860 Kgs.

78. Syllthetic Rubber(BR125H(NIPOL) 500.233 Kgs.

79. Chemical Powder(Zinc Oxidc-3) 91.749 Kgs.

80. Synthetic Rubber(BR125H fNIPOL) 984.808 Kgs.
０
０ Chemical Powder (Zinc Oxide-3) 182.666 Kgs.

82. Synthetic Rubber(BR125H fNIPOL) 1460.00 Kgs.

83. Chemical Powder(Zinc o対dc-3) 251.075 Kgs.

84. Rcar Hook P市 ot Rubber BU(OUT)

(52147-KC5-000004)
2100.0 Numbers.

く
υ
０
０ Rcar Hook P市 ot Rubbcr BU(OUT)

(52147-KC5-000005)

2100.0 Numbers.

86. Synthetic Rubber― (TUFDENE 1000) 1265.9 Kgs.

87. Chemical Powder(Zinc o対de-3) 1.571 Kgs.
０
０
０
０ Outer Pipe(29U-222-00) 2040.0 Numbers.
89. Rcar Shocker AbsoⅣ er(IN)(3R4-2226-
00)

2040.0 Numbers.

11ゝｎ
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90. etic Rubber― BR125H 6.463 Kgs

91. Chemical Powder(Zinc Oxide-3) 1077

92. Plate(EJ010-D01GO-0202) 33908.00 Numbers.
り
，
（
ソ Synthetic Rubber― (TtFDIENE 1000) 309.580

94. a\emicat Po*der (Zi, 4.849 Kgs.

95. Boss―Ring(E0263121) 500.0 Numbers.

96. Boss(E0263121) 500.0 Numbers

97. Svnthetic Rubber― DCR―F 8.129 Kgs..
０
０
（
ン Chemical Powder(Zinc Oxide-3) 0.303 KRs

99. Damper BU(IN)52451-Ⅳ lAO-000002) 28190 Numbers

100. Damper BU(OUT)52451´MAO-0000
02)

28190 Numbers

101. Svnthetic Rubber― (lUFDIENE 1000) 73.181 Kgs.

102. Chemical Powder(Zinc Oxide-3) 8.993 Kgs.
（
υ Rubber BU(IN)(S1972-472-00-AO-03) 6016.00 Numbers.
104. Rubbcr BU(IN)(S1972‐ 472-00¨AO-04) 6016.00 Numbers.
ξ
υ
ハ
） Synthetic Rubber― (l■FDIENE 1000) 25.015 Kgs.

106 Chemical Powder(Zinc O対 de-3) 3.110 Kgs.

107. Damper Bush her Pipe(S3440-472-

OC‐ 30)

994.0 Numbers.

０
０
（
υ Damper Bush Outcr Pipe(S3440-472-

OX―AO―G)
994.0 Numbers.

109 Sy⊇J堕塾塾≧二塁二」塾≡L玉三二II翌堅2墾l上旦旦⊇主 3.794 Kgs.

110. Chemical Powder (Zinc Oxide-3) 0.470 Kgs.

Synthetic Rubber- (DCR-3 1 11.451 Kgs.

112. Chemical Powder (Zinc Oxide-3) 0.218 Kgs.

113. Synthetic RubbcI.(TuFDIENE 1000) 5.830 Kgs.

H4. Chemical Powder(Zinc o対 de‐3) 0.583 Kgs.
ξ
υ Synthetic Rubber(BR1250H(1550)―

NIPOL
1589.261 Kgs.

116. Chemical Powder(Zinc o対 de-3) 264877 Kgs.

117. Synthetic Rubber(BR1250H(1550)―

NIPOL
1414.778 Kgs.

０
０ Chemical Powder(Zinc o対 de-3) 233.609 墜

H9. Syllthetic Rubber(R2200) 188.397 Kgs.

120 Chemical Powder(Zinc o対 de-3) 23.550 Kgs.

21 Synthetic Rubber(R2200) 450657 Kgs.
つ
４
つ
４ ChemicaI Powder(Zinc Oxide-3) 61.965 Kgs.
つ
′
う
Ｚ Synthetic Rubber (Diene NF-35R) 159852 Kgs.

24 Chemical Powder(Zinc oxide-3) 26.664 Kgs.
く
υ
う
Ｚ NIASS(74899TF200-4003-SA) 888.00 Numbers.

26 Plate(74899TF200-5001) 888.0 Numbers.

27 Black Plate(74899TF200-5100) 888.0 Numbers.
０
０
う
Ｚ Felt 40× 10 1.8「F(74899TF200-9000) 3552.00 Numbers

29 Lock Screw(75353-671-0000) 1776.00 Numbers

ηlゝ，
Ｋ
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130 Cushion(2TX10X20)(81324-SL」 X―

7010-23)

3552.00 Numbers

131. *S*Bolt Flange 6× 16(95701-06016-

08)

1776.00 Numbers

132. Svntlletic Rubber― (TUFDIENE 1000) 27.419 Kgs.
Ｏ
Ｊ
Ｏ
Ｊ Chemical Powder(Zinc Oxide-3) 3.429 Kgs.

134. Chernlok 6225(Chern10k6225) 3.516 Kgs.

135. TRANK D/DB/PLATE(74899-S-84-
AO10)

33601.0 Numbers

136. TRANK D/D PLATE(74899-S-84-
AOIO)

33601.0 Numbers

137. ⅣASS(74899-S84-AOIO― SA) 33601.0 Numbers
Ｏ
Ｏ
●
フ Lock Screw(75353-671-0000) 67202 Numbers

139. Flange Bolt 6× 12(95701-06012-08) 67202 Numbers

140 Felt l.5T× 15×20(74899SYY00-9000) 134404.00 Numbers

141 Svnthetic Rubber― (l■lFDIENE 1000) 429.488 Kgs.

142. Chemical Powder(Zinc O対 de-3) 54.702 Kgs.

143. Chemlok 6225(Chem10k6225) 155.237 Kg

144. TRANK D/DB/PLATE(74899-S-84-
AO10)

33643.00 Numbers

145. TRANK D/D PLATE(74899-S-84-
AO10)

33643.00 Numbers

146. Mass (74899-S84-AO 1 0-SA) 33643.00 Numbers

147. Lock Screw (75353-671-0000 ) 67286.00 Numbers

148. Flange Bolt 6 x 12 (95701-06012-08) 67286.00 Numbers

149. Synthetic Rubber― (MDIENE 1000) 505.890 Kgs

150. Chernical Powder ZiIIc Oxidc-3 63.282 Kgs
ξ
υ Chemlok 6225(Chem10k6225) 155.431 Kgs

152. Syntlletic Rubber(BR1250H NIPOL 129.514 Kgs

153. Syllthetic Rubber(R2200) 129.514 Kgs

154 Chcmical Powdcr(Zinc o対 dc-3) 18.757 Kgs

155. Synthetic Rubber(BR1250 oNIPOL) 187.572 Kgs

156. Synthetic Rubber(R2200) 187.572 Kgs

157. Chemical Powder (Zinc Oxide-3) 26.796 Kgs

Consu:tant
18‐02…2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7l03nD15 - Case No. 15/17180 (nfls ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510391023 dated 05.09.2014)

Advance Authorisation may b. gifi.d.as under:

1. Net empty weights of export items at S1. No. I & 2 may be specified as 2500 Kgs. &
5250 Kgs. respectively.

2. Word "Relevant" may be prefixed with the description of import item at S1. No. 1 and its

Quantity may be allowed as 2464 Kgs.(2503.4 Meters) inclusive of 2.1 0/o wastage

Norms Committee may take a view.
aLa ,-_

llli l,6
(S. K. Jain)

Development Officer
Norms Committee I
DIPP No. 1213212015-TSW/69 dated 17lA3l20l5

k\,
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Departlnent of lndustriaI Policy&Promotion

(TSW)

け レ

^

Norms Committee I
DIPP No.12/32/2015-TSヽ ″/73 dated 17/03/2015

夕ヽハ1ヒ

NC Meeting dated 1710312015 - Case No.20ll7l80 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510391123 dated 15.09.2014)

Advance Authorisation may be r?tifiedas under:

1. Net empty weights of export items at Sl. No. | & 2 may be specified as 2500 Kgs. &
5250 Kgs. respectively.

2. Word "Relevant" may be prefixed with the description of import item at Sl. No. I and its

Quantity may be allowed as2464 Kgs.(2503.4 Meters) inclusive of 2.1 0Z wastage

Norms Committee may take a view.

―
  1笏 3,レ
(S.Ko Jain)

Development Ofttcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lil03lz0ts - Case No. 44117180 (M/s Technip India Limited) (Advance

Authorization No. 0510391224 dated 1 8.09.20 14)

Reply submitted by the firm vide their letter dated I 1 .01.2015 has been perused which is

not complete and they may be asked to submit th. 9ll9*,Bf:dot-ation:

1. Information in respect of S1. No. 6,8,9, ll & 14 of Standard Deficiency

Format.
2. Constituent of o'Sets" for import items at Sl. No. 7, 8, 10 & 1l and specific

use of these items.

Norms committee maY take a view

,/./ I ),r ltt ,
(S. K. Jain)

Development Officer

Norms Committee I
DIPP N". 1213212014-TSW/80 dated 17 10312015

kt,
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Offlce ofthe development(3ommissioller

ⅣIicro smallぷ ヒmediuln Enterprises
PIECHANICAL DIVISION

Sh Hardhan Das、 FTDO.DGFT、 Udhvog Bhawan、 New Delhi
0/o DC,MSME UO No30(177)/2014¨ ME dated 04.02.15

●ぃダ
(KSSodhi)
AD(ME)

賠|ゝ

黙
"賠

tr」

g投 ′́α

30(177)t20r4-ME

Subject: Advance authorization no 0510391310 dtd 24.09.14 of IWs Honda Trading
Corp.

Norms -uy blrrfirgl us follows:-

. Sno I may be allowed on net to net basis with NIL wastage and accountability clause.

. Sno 2 may be allowed, as applied, inclusive of 0.27Yo wastage.

This issues with approval of Director (ME).
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MINISTRY:黒 RII温幌IN[こ&MusTRIE
OFFICE OF THE ADDITIONAIン DIRECTOR GENERAL OF FOREIGN TRADE
(CLA),A WING,I.P BHAWAN,IoPo ESTATE, NEW DEI」 HI-110002

FILE NO.05/24/40/000270/AM-15/ZALC― I1/CLA

To

The Directorate General'of F'oreign T
Udyog Bhawan.

New Delhi-I10001

DATED:

一― ,こ|  ―― 彙、              ~~

SubieCt:Ratincation ofnorms ofAdvancc Authorisation No.0510392340 dt

09.12.2011- M/s. Siria Impex P. Ltd., New Delhi

Sir.

Please refer to this office letter of even number dated 16.01.2015 on the abovc

rnentioned subject. In this connection. it is informed that the firm on their fonvarding letlcr has

requested for issuance of advance authorisation on repeat basis in terms of Para 4.7.1 of
I{BPvl 2009.14 against adhoc norms ratified vide Meeting No.l6l80-ALCZl2013 dt.

29.10.2013. The Advance Authorisation was issued in terms of Para 4.7.1 as requested and

accordingly a copy of the same was forwarded to Norms Committee-l on I0.12.2014 for

information please.

This issues with the approval of JDG.

Yours faithfulll'.

Encl. As abovc

F                ‐''′′〔

∫

(

「
ORHGNT樹 菫 11脇 I晰 t

_  _ゝ⊃
「
Olt ADDITIONAIコ DIItECTOR GENERAL OF FOREIGN′ I・RADE

Email : c.bhattacharr a'a nic.in

Tclephonc No.01 t-233791 I I to113(Exln.l 14)

)f
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GOVERNMENT OFINDIA
MINISmY OF COMNIERCE&INDUSl田 tY
DEPARTMENT OF CoMNIIERCE

OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN¨ E(CLA)
ALヽING,mWRAS■ Ltt BHA 「ヽAN,I~NDRAPRAS'11も ヽESTATL,NEW DELHI‐ 110002

File No.05/24/40/0270/AM15/ZALC‐ I1/CLA

To

口上 Director General ofForeign Trade

Udyog B圏、
New DeLi‐ H0011

Dated 09.12.2014

しヽ )

11う
ヽ
シ

:              (PRODUCTS:ENGINEERING cC… D

SutteCT:Granting ofAdvance Authol山 ration No。 0510392340 dated 09。 12.2014 to M/S  SIRIA
mIPEX PVT.LTD。

M/S SIRIA IMPEX PVT.LTD.,had app五 ed for advancc authorization under Para 4,7.1
ofHBP‐2009-14 αol.1)。 After examination ofthe casc,the suttect au■ Orization has been
issued under fono宙ng←iCked)Para

イ 1.Under Para 4.7.l ofHBP-2009-14o7ol.1)On repeat basis as per decision ofNorIIIs

,  Committee taken in Meeting No.16/80‐ ALC‐2/2013 Dm 29。 10.2013.
2. Under Para 3.9.l ofPoucy Circular No.20 dated 05。 12.2007.

3. Under Para 3.7 ofPolicy Chcular No.20 dated 05。 12.2007.

■ erefore,this o伍 ce is not sending sets of appLcation to youお r ine radicaLiOn Of tt hc

norlllls. This is for yollr kind infomation please.

|ロ

Yours faithfirlly,

b:-'-
(CHANCHAI#EArIACHARYA)

ForeiP TBde DeYeloPment Officer

For Additional Director Generai of Fcreign Trade

Email : c.bhatacharva@nic.in
Telephone No.011-23379111to 113 @xtn. 114)
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Ministry of Heavy Industries & Public Enterprises 5.{-" lr-3'{6(j--Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S TRF Ltd for ratification of norms
of AA no 0210L50220 dt 04-11-10, AA no 0210156321 dt
18-03-11 and AA no 0210156322 dt 18-03-11.

DES-I, DGFT may kindly refer to the above mentioned AAs of
M/S TRF Ltd on the subject mentioned above. The firm has
submitted reply vide their letter of dated 04-02-L5. Based on
the information submitted, the comments of this Office is as
follows.
"The descriptioh of export is to be amended to "Stack
Reclaimer" & iRCorporated in the license& NC may consider
the import of "Slew bearing " under GN-4.

The above issues with the approval of IA(KKT).

Development Officer
13-02-15

DG「 F′ FFDO′ DES― I
Deptt.of HI′ UO No3(05)/10/丁SW(B)

黒裁者徹11て

オ
ｇ
dated ノL/ノ ? ノ 1 ′「
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Ministry of Heavy Industries & Public Enterprises
J ?^3,{o(f--Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S TRF Ltd for ratification of norms
of AA no 0210150220 dt 04-11-1'0, AA no 0210156321 dt
18-03-11 and AA no 0210156322 dt 18-03-11.

DES-I, DGFT may kindly refer to the above mentioned AAs of
M/S TRF Ltd on the subject mentioned above. The firm has
submitted reply vide their letter of dated 04-02-15. Based on
the information submitted, the comments of this Office is as
follows.
"The descriptioh of export is to be amended to "Stack
Reclaimer" & incorporated in the license& NC may consider
the import of "Slew bearing " under GN-4.

The above issues with the approval of IA(KKT).

Development Officer
13-02-15

DG「′FFDO,DES― I
Deptt,of HI′ UO No3(05)/10/丁SW(B) dated 2 ' li ,) 1r _,/オ
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S TRF Ltd for ratification of norms
of AA no 0210150220 dt 04-11-10, AA no 0210156321 dt
18-03-11 and AA no 0210156322 dt 18-03-11.

DES-I, DGFT may kindly refer to the above mentioned AAs of
M/S TRF Ltd on the subject mentioned above" The firm has
submitted reply vide their letter of dated 04-02-15. Based on
the information submitted, the comments of this Office is as
follows.
"The description of export is to be amended to "Stack
Reclaimer" & incorporated in the license& NC may consider
the import of "Slew bearing " under GN-4.

The above issues with the approval of IA(KKT).

Development Officer
13-02-15

DGF「′FFDO′ DES― I
Deptt.of HI′ UO No3(05)/10/TSllV(B) オ

ｇ
dated 2"r)t I tr-
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%よ〆ご
Subject: Fwd: FW: Advance License of M/s Accu fix

precision

To: f13166fisn Das <haradhan.das@nic.in>

FW: Advance License of M/s Accu fix precision.eml (7kB)

- Original Message FW: Advance License of M/s Accu fix precision.eml

Subject:FW: Advance License of M/s Accu fix precision
From: "kanwalinder.sodhi" <kanwalinder.sodhi@nic.in>

Date: Thu, 26 Feb 2015 12:32:49 -0800
To: parveen.s@nic.in

Sir

Please referto the tralling ma‖ ,丁he vendor has asked lbr closure oflicense no 341 0035737 dtd 26 12 12.

Regards

Kanwalinder

From: Milan Shah [mailto:milan@accufixtools.com]
Sent Wednesday, February 18, 2015 1:19 AM

To: kanwalinder.sodhi@nic.in
Cc: 'Milan Shah'

Subject: Advance License

Impoftance: High

Dear Sir,

Please close our advance license. We will pay import duty to the customs.

諄
ら

Thank you,

Eesf Regards

M′′ar7 Shaわ

ACCυ・FrX Precぉ ′Or1 7oors Py:Lrd

https:〃mail.gov.in/in7c_static/1ayout/shell.htinl?lang=en‐ in&3.0.0.10 14062917 27-02…2015

紫:麗よよ:継paⅣ∝幅M‐
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458 Manjusar GIDC, Savli, Vadodara, Gujarat, lndia

We b : vvww. a cc ufrxtoo I s. co m

Mobile: +91 -756797 57 1 I

\)

https://mail.gov.in/iwc_static/layouVshell.htrnl?lang=en-in&3.0.0.1.0_14062917 27 -02-2015
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丁o:… ardingtheAdvaⅢ里郵 :Ⅷ職
嗣箱
電rl鞣4MMや

haradhan.das@niC inく haradhan das@nic in>,              From: Naveen Kumarくnaveenk@bhelhWr co.in>

卵認ξダ:瀾8駅』鼎[露、         アい.ζ
`′

rastogisk@bhel.in <rastogisk@bhel.in>,

f ns uraj@bhel.in <finsuraj@bhel.in>,

kumargaurav@bhel.in <kumargaurav@bhel.in>,

riyazuddin@bhel.in <riy azuddin@bhel.in>,

rya 91n@q!4 | n .rn rngqqlqb!9!n,,
fareshkhan@bhel. in <fares hkhan@bhel.in>,

P Goyal <pgoyal@bhelhwr.co.in>

Cc:

め珊「
脇Jと

image003.png(215k8) MoM.PDF(823k8)

Dear Sir,

With reference to the attached MOM regarding S.No.579 / Case No. fuR-1 18 / Licence No: 61 10000728, the Committee

has decided to call the Firm for a Personal Hearing on fi.A3.2015. However BHEL had consulted with the technical

authority before the personal hearing and it has come to the understanding that the Industrial Advisor will not be

available on the said date of the PH. ln view of ihe above the personal hearing may be postponed and another chance

may be given to the firm to appear for the PH.

The case deta‖ s are appended below for yourready reference.

S.H●.579

%)

／
ゝ

ヽ

ヽ

１

‐３

〉ヽ 獅
S

Ｄ
ヾ

Case No.AIR・ 118 MJI.  Bharttt

Heavy

二lect面:cais Lt14,

HattdwaF

HQFiNo,01′801050r00572AMl留り

ES,|

Llc.No,&dale

Meeling No,23115 RA,F.No161124f04α 00055fAM12 6110.000728

dt,27`12.2011
Date1 03.02`2015 Requestlordenibl ofimpo.威 undeF

AdYan〔短Authoriz威 10良 Scheme fo「

Pttre『 Plant Equipment against

subiedAdvanceAuth,nZatlon

叩peaF Fo『 pe島:onJ heain3 on 17.03.2015 toDecisio聾 :The colnmitte山 [Nec

e岬l話 ntlleir casc.Ctte麓 晨ferred io 17.03.2015,

Regards

Naveen Kumar

S「.Engineer(MMJMX)

httpsJ/mail.gov.iIViwc-staticilayouUstlell.html?lang=en&3'0'0 0'1-020202
1/2
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ク後∠レ

DepartFnent Of Heavv:ndustry

TSllV Section(B)

FNo:3(5)/2014

Dates 512/20t5

Subject: Ratification of AA No 0410152111 of BHEL Chennai

Export Product: Piping system for 2x660 MW Suratgarh Power Proiect

The applicant has requested for amendments in already ratified AA due to detailed

engineering and on site erection.

1. To reduce the weight of Export product from 15290 MT to 14333 MT due to decrease in

length/rerouting of cooling water pipes to be procureC indigenously'

2. lnputs

S!No にem 型塑
=E些
望望亜lag0

AS Pipes (relevant) 396 MT(2%)

4 Welding electrodes 8 MT

癬
lndustrial Advisor

丁o

Dy DGFT

NC―l Udyog Bhavan

rつ
寃ねヽイ

ν じ



Department of lndustrial Policy & Promotion

″ハ                           (TS｀ V)

NC ⅣIeeting dlted 17/03/2015-Case No.C-06(卜
4/s Forza ⅣIedi(India)PVt.Limited)

Keeping in vier,v the manufacturing operations and wastages involved at different stages

of manufacture r.vhich is also ,.rppoitd by the actual consumption/scrap data ' it is

recommended that scrap wastage nolms -uy ut' f,rxed for the EOU as under' in terms of para

a.8i.tof the Foreign Trade Policv 2009-14

Input material
Finished Product

3.207 Kgs.as l.675 Kgs./Kg.

Tubes/Sections
nd まed

Ree"ant - 
Aluminium

0.928 Kgs.aζ l.o55 KgsノKg.

content in the exPoglPloclgg!

0269 Kgt as 1.11 Kgs./Kg'

content in the ex

11f41 fus;t 1073 Kgs./Kg'
租 d Sted

Norms committee maY take a vier'v

IswG∞ 嗣 郎 2い 5

/ノ ー 言 、.ィ

(So Ko Jain)

Development OffiCer

鴨ゝ

R.l.r"rt- Aluminium




